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 which  enables  the  House  to  give  per-
 mission  to  the  Mover  of  the  Bill  to  bring
 it  in  another  form.  I  am  mentioning
 what  is  open  to  the  House.  I  have
 already  told  you  about  rule  10.  Why
 can’t  we  do  that  ?

 SHRI  RANDHIR  SINGH  :  That  is
 the  right  course.

 MR.  DEPUTY-SPEAKER  :  I  have
 read  it.  You  have  pointed  out  a  pro-
 cedurul  way-out,  but  there  are  certain
 other  procedural  difficulties  in  that.  So,
 the  debate  is  being  adjourned  to  give
 government  and  the  other  parties  also
 time  to  find  out  a  way  as  to  how  to
 proceed  further.  Then  we  shall  decide.

 SHRI  R.  D.  BHANDARE  :  There  is
 no  difficulty  whatsoever.  We  can  have
 another  Bill.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 T  will  point  out  the  difficulty  in  that
 rule.  Tie  Bill  has  already  been  passed
 by  the  Rajya  Sabha.  It  cannot  be  with-
 drawn  {rom  this  House.  I  have  already
 indicated,  Sir,  that  we  would  prefer  the
 Bill  to  go  to  a  Select  Committee.  It
 can  be  considered  there.  If  the  Rules
 do  not  allow  the  Bill  to  be  sent  to  the
 Select  Committee  at  this  stage,  then,

 we  would  have  been  agreeable  to  recon-
 sider  the  matter.  But  it  cannot  be
 withdrawn,  as  it  has  been  passed  by
 the  Rajya  Sabha.  It  is  up  to  you  to
 suggest  any  changes,

 SHRI  GOVINDA  MENON:  I  will
 supply  another  translation  is  Hindi.

 MR.  DEPUTY-SPEAKER:  There
 are  two  things.  I  have  to  suspend  the
 rule,  Rule  338,  as  it  refers  to  this  thing.
 with  the  permission  of  the  House.  I
 will  put  it  to  the  vote  of  the  House.

 The  question  is  :
 “That  Rule  338  of  the  Rules  of

 Procedure  and  Conduct  of  Business
 in  Lok  Sabha  in  its  application  to  the
 motion  for  adjournment  of  the
 debate  on  the  Registration  of  Births
 and  Deaths  Bill,  1968,  as  passed  by
 Rajya  Sabha,  be  suspended.”

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER  :  I

 now  put  Mr,  Vajpayee’s  motion,
 will
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 The  question  is  :
 “That  the  debate  on  the  Registra-

 tion  of  Births  and  Deaths  Bill,  1968,
 as  passed  by  Rajya  Sabha,  be  ad-
 journed.”

 The  Motion  was  Adopted.
 MR.  DEPUTY-SPEAKER  :  We  will

 proceed  to  the  next  subject,

 5.7  xres.
 CENIRAL  INDUSTRIAL.  SECURITY

 FORCE  BILL
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME
 AFFAIRS  (SHRI  VIDYA  CHARAN
 SHUKLA)  :  Sir,  I  beg  to  move:

 “That  the  Bill  to  provide  for  the
 constitution  and  regulation  of  a
 Force  called  the  Central  Industrial
 Security  Force  for  the  better  protec-
 tion  and  security  of  certain  industrial
 undertakings,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration.”
 SHRI  N.  SREEKANTAN  NAIR

 (Quilon)  :  Sir,  I  oppose  this.  I  rise  on
 a  point  of  order.  It  should  not  be  taken
 up.  It  cannot  be  taken  up,  Sir,

 MR.  DEPUTY-SPEAKER  :  Let  him
 finish.  I  will  permit  you  immediately
 atter  this.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 This  Bill  came  before  the  House  in
 August,  1967,  After  quite  a  lengthy
 discussion  this  Bill  was  referred  to  a
 Joint  Committee  of  both  the  Houses
 and  the  Joint  Committee  of  both  the
 Houses  considered  this  Bill  in  a  very
 minute  manner  and  they  went  into  all
 details  of  the  provisions,

 The  necessity  of  this  measure  is  very
 simple  and  straight  forward.  I  would
 request  hon.  Members  not  to  read  more
 than  what  is  indicated  by  the  provisions
 of  the  Bill.  The  main  thing  is  that  we
 want  to  streamline  and  make  the  watch
 and  ward  organisation  of  the  industrial
 undertakings  owned  by  the  Govern-
 ment  oi  India  efficient  and  better
 trained.

 At  present,  all  the  industrial  under-
 takings  owned  by,  the  Central  Govern-
 ment  have  a  watch  and  ward  staff  of
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 their  own.  They  are  haphazardly  re-
 cruited;  their  training  is  not  yet  stan-
 dardiscd;  their  equipment  is  not  yet
 standardised.  Therefore,  we  have  felt
 the  nced  to  create  a  central  force  to
 undertake  the  guarding  of  the  public
 undertakings  which  are  spread  all  over
 the  country.

 Here,  we  also  want  to  include  the
 fire-fighting  services  in  the  industrial
 security  force  so  that  _  fire-fighting
 training  and  also  fire-fighting  equipment
 are  standardised.  So  far  there  have
 beci:  unplanned  recruitment,  inadequate
 supervision,  training  and  disciplinc.
 This  force  will  be  disciplined  force
 available  to  the  general  managers  or
 managing  director  of  various  public
 undertakings  for  the  protection  of  their
 undertakings.

 Now.  I  shall  briefly  explain  the  sa-
 lient  features  of  this  Bill,  The  main
 clauses  to  which  I  would  like  to  draw
 the  attention  of  the  House  are  clauses
 3,  10  and  4  of  this  Bill.  Clause  3
 lays  down  that  the  force  shall  be  con-
 stituted  and  maintained  for  the  better
 protection  and  secufrity  of  the  indus-
 trial  undertakings  of  the  Ceniral  Gov-
 ernment.  Clause  4  provides  for  the
 deputation  of  the  force  for  protection
 and  security  of  the  industrial  undertak-
 ings  in  the  public  sector,  and  the  duties
 are  specified  in  this  clause.  Clause  0
 also  specifies  the  duties.  Clause  7  of
 the  Bill  relates  to  the  initial  constitution
 of  the  force.  Here,  I  would  like  to
 clarify  that  we  shall  take  care  to  sec
 that  the  existing  watch  and  ward  orga-
 aisations  in  various  public  sector  under-
 takings  are  as  far  as  possible  of  the
 standard  that  we  want  for  this  force;  if
 the  present  personnel  conform  to  those
 standards  we  shall  take  all  of  them  in
 this  new  force.

 SHRI  N.  SREEKANTAN  NAIR:
 On  a  point  of  order.  Generally.  the
 motion  is  moved  and  the  sense  of  the
 House  is  taken  and  then  only  the  hon.
 Minister  speaks.

 MR.  DEPUTY-SPEAKER:  He  is
 giving  the  background.  I  shall  give  an
 opportunity  to  the  hon.  Member  after
 the  hon.  Minister  finishes  his  speech.
 LS4LSS/68
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 SHRI  N.  SREEKANTAN  NAIR  :
 I  was  just  pointing  out  the  normal  pro-
 cedure  that  is  being  followed  here.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 Ancther  point  that  was  raised  here  in
 August,  967  when  the  Bill  was  first
 brought  betore  the  House  was  whether
 Parliament  was  competent  to  undertake
 this  measurc  here.  This  point  was
 again  raised  in  the  Joint  Committee.
 Then,  the  Joint  Committee  decided  to
 invite  the  Attorney-General  of  India
 to  give  evidence  before  it.  The  Attor-
 ney-General  appeared  before  the  Joint
 Commitiee  and  he  confirmed  the  view
 taken  by  Government.

 SHRI  SRINIBAS  MISRA  (Cuttack):
 No.

 SHRI  ViDYA  CHARAN  SHUKLA  :
 The  Report  of  the  Joint  Committee
 and  the  evidence  tendered  before  it
 have  been  laid  on  the  Table  of  the
 House,  and  I  would  request  hon.  Mem-
 bers  to  go  through  the  evidence  and  the
 report  of  the  Joint  Committee.  It  is
 a  matter  of  record  and  they  can  refer
 to  that.  I  am  saying  authoritatively
 that  he  said  that  the  Bill  did  not  en-
 croach  upon  the  entries  in  the  State
 List  such  as  police  or  public  order.  He
 said  that  Parliament  was  within  its
 tights  to  legislate  on  this  matter.  Hon,
 Members  may  have  a  difference  of
 opinion  on  ‘his,  it  ‘he  Attorney-Gene-
 ral  was  quite  categorical  as  far  as  this
 matter  was  concerned.  He  was  closely
 cross-examined  by  various  Members
 who  were  serving  on  the  Joint  Com-
 mittee  and  he  gave  his  opinion  about  it.

 SHRI  NAMBIAR  (Tiruchirappalli):
 But  the  State  Governments  did  not
 agree.  Rather  they  objected  and  they
 said  that  this  was  not  a  correct  thing
 to  do.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 There  were  certain  objections  regarding
 the  properties  which  are  attached  to
 the  Central  Government  undertakings.
 For  instance,  there  might  be  a  power-
 house  supplying  power  to  a  public  un-
 dertaking  owned  by  the  Central  Gov-
 ernment.  That  power-house  may  be
 owned  by  the  State  Government.
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 According  to  the  Bill  it  was  not  clear
 whether  that  power-house  could  also  be
 guarded  by  the  central  industrial  secu-
 rity  force  with  or  without  the  permis-
 sion  of  the  State  Government.  In  our
 anxiety  wc  went  into  great  details  in
 the  Joint  Committee  and  we  found  that
 there  was  legitimate  reason  to  doubt
 whether  the  central  industrial  security
 force  wouid  be  competent  to  guard  it
 or  not.  Therefore,  to  put  the  matter
 beyond  any  doubt,  we  have  amended
 that  clause  and  we  have  said  that  in
 case  there  is  an  installation  which  is
 vital  to  the  central  undertaking  but
 which  does  not  belong  to  the  Central
 Government,  then  we  can  only  —  send
 our  force  to  that  place  with  the  consent
 of  the  State  Government  and  not  with-
 out  their  consent.  We  have  provided
 for  that  in  the  Bill  which  is  before  the
 House.

 SHRI  NAMBIAR  :  Supper-C.R.P.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 In  my  opening  sentence  I  said  that  hon.
 Members,  and  particularly  Shri
 Nambiar  should  not  look  at  this  Bill
 with  an  eye  of  prejudice  or  suspicion.
 I  would  request  hon.  Members  to  take
 it  at  its  face  value.  I  would  again
 assure  the  House  that  we  do  not  stand
 on  prestige;  hon.  Members  could  point
 out  any  provision  where  we  are  encroa-
 ching  upon  the  rights  of  the  State
 Governments  or  curtailing  the  rights  of
 the  State  Governments.  I  would  assure
 the  House  that  it  is  not  our  intention
 to  do  so,  We  have  tried  to  remove
 whatever  defects  came  to  our  notice  in
 the  Joint  Committee  stage.  We  have
 No  intention  to  continue  with  that  kind
 of  thing.  We  do  not  want  any  encroa-
 chment  on  the  State’s  sphere.  Our
 onty  intention  is  to  provide  for  effi-
 cient  guarding  and  protection  of  public
 undertakings  spread  all  over  the  coun-
 try,  for  which  we  aré  going  to  provide
 an  efficient  force.  As  far  as  I  can  see,
 there  is  no  provision  in  the  Bill  which
 encroaches  on  the  authority  of.  State
 Governments.
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 SHRI  NAMBIAR  :  Then  why  not
 respect  the  feelings  of  State  Govern-
 ments?  All  of  them  unanimously  have
 objected.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 All  State  Governments  were  consulted.
 At  a  point  of  time  several  State  Gov-
 ermments  might  have  changed.

 श्री  रवि  राय  (पुरी):  क्‍या  मंत्री
 महोदय  स्टेट  गवर्नेमेन्ट्स  की  राय  को  सभा-
 पटल  पर  रखेंगे?

 MR.  DEPUTY-SPEAKER  :  If  there
 is  a  constitutional  point  of  order,  I  will
 consider  it  later.

 SHRI  RANDHIR  SINGH  (Rohtak):
 Why  cannot  we  be  able  to  protect  Cen-
 tral  Government  property  ?

 aft  जाज  फरनेन्डीज्ञ  (बम्बई  दक्षिण)  :
 उपाध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न

 है  और  वह  संविधान  को  लेकर  है  ।

 MR.  DEPUTY-SPEAKER  :  Let  the
 hon.  Minister  conclude  his  observations
 first.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 As  for  consultation,  we  have  done  it.
 After  that,  there  may  have  been  poli-
 tical  changes.  In  two  or  three  years,
 there  have  been  many  political  changes.
 Everytime  there  is  a  change,  there  can-
 not  be  fresh  consultation.  That  is  our
 difficulty.  It  is  not  our  view  that  we
 should  not  consult  the  State  Govern-
 ments  when  we  send  our  force  for  pro-
 tection  of  Central  Government  under-
 takings.  We  do  not  want  anybody  to
 object  to  that  kind  of  thing.  We  have
 tried  to  meet  all  objections.  I  would
 invite  Members  to  point  out  any  ‘spe-
 cific  provisions  in  the  Bill  which  offends
 the  authority  of  State  Governments  or
 takes  away  from  their  rights.  There  is
 no  politics  in  this.  I  would  only  re-
 quest  hon.  Members  not  to  import  it
 into  this  Bill.  This  is  only  meant  to
 protect  the  industrial  undertakings  of
 the  Central  Governments  in  which
 thousands  of  crores  of  rupees  have  been
 invested  and  would  be  invested  in
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 future.  This  is  meant  for  better  pro-
 tection  of  these  undertakings,  from  pil-
 ferage,  from  sabotage  etc.  For  such
 a  measure,  we  should  get  support  from
 all  sections  of  the  house.

 We  have  also  a  precedent  in  the  case
 of  the  Railway  Protection  Force  for
 protection  of  railway  property,  which
 was  approved  by  the  House.  This  Bill
 has  been  drafted  almost  on  the  same
 lines.

 SHRI  S.  S.  KOTHARI  (Mandsaur)  :
 Will  it  follow  the  precedent  of  the
 Railway  Protection  Force?  Then  it  will
 be  a  failure,  because  the  RPF  has  prov-
 ed  a  complete  failure  in  the  discharge
 of  its  functions.  It  is  a  bad  example  to
 emulate.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 When  a  Bill  is  referred  to  a  select  or
 joint  committee,  the  House  accepts  the
 underlying  principles  of  it.  In  the
 comm'ttee  it  is  subjected  to  detailed
 scrutiny  for  improvements  here  and
 there  wherever  considered  necessary.
 By  concurring  in  the  recommendation
 of  Rajya  Sabha  to  send  it  to  a  Joint
 Comrnittee,  the  House  has  approved
 the  underlying  principles  of  it.  Now
 we  are  considering  the  Bill  as  it  has
 emerged  from  the  Joint  Committee  and
 as  has  been  passed  by  Rajya  Sabha.

 As  far  as  the  jurisdiction  of  Parlia-
 ment  is  concerned  this  matter  has  been
 raised  and  debated  and  decided  upon,
 after  detailed  discussion  in  the  Joint
 Committee,  and  it  would  not,  in  my
 opinion,  be  proper  if  it  is  again  agi-
 tated  here.  I  would,  therefore,  com-
 mend  the  Bill  for  consideration.

 MR.  DEPUTY-SPEAKER:  Motion
 moved  :

 ’“That  the  Bill  to  provide  for  the
 constitution  and  regulation  of  a
 Force  called  the  Central  Industrial
 Security  Force  for  the  better  protec-
 tion  and  security  of  certain  industrial
 undertakings,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration”.
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 SHRI  N.‘*SREEKANTAN  NAIR
 (Quilon)  :  The  Bill  as  it  is  offends  List
 No.  2  of  the  Seventh  Schedule  of  the
 Constitution.  Entry  No.  in  List  No.
 2  is  public  order.  The  second  entry  is  :
 “Police,  including  railway  and  village
 police.”  The  third  is  “Administration
 of  justice;  constitution  and  organisation
 of  all  courts,  except  the  Supreme  Court
 and  the  High  Court”  etc.  The  fourth
 is  about  prisons,  reformatories,  Borstal
 institutions  etc.  These  four  entries
 completely  place  the  responsibility  for
 law  and  order,  police  administration,
 administration  of  justice  and  the  ad-
 ministration  of  prisons  on  the  State
 Governments.  Here  is  a  Force  which
 is  constituted  which  is  given  the  right
 to  arrest  persons  on  8  cognizable
 offence  and  take  them  to  a  court  of
 law  or  prison.  How  will  they  be  admit-
 ted  there  ?  Who  will  admit  them  ?  They
 have  no  right  to  arrest  and  take  them
 to  prison.  The  prison  authorities  will
 not  take  them  in,  and  then  what  will
 happen?  This  goes  against  the  articles
 of  the  Constitution  and  the  Seventh
 Schedule  and  the  interests  the
 States,  it  goes  against  the  law.

 of

 The  arguments  raised  by  the  hon.
 Minister  that  the  Watch  and  Ward  staff
 is  badly  recruited  and  that  this  is  an
 improvement,  all  this  is  wrong,  because
 in  Clause  4  of  this  Bill  it  is  said  that
 if  any  managing  director  wants  this
 force  to  go  thete,  it  is  at  his  expense.
 So,  the  Watch  and  Ward  continues.
 This  is  something  superimposed,  extra-
 neous  which  has  nothing  to  do  with
 the  existing  Watch  and  Ward,  and  it
 adds  to  the  expenditure  of  the  Treasury.

 He  says  it  is  to  make  them  efficient.
 Let  him  put  good  managers  and  run
 it  efficiently.  This  is  not  the  method,
 to  have  a  Central  Police  Force  to  get
 persons  arrested  who  cannot  be  taken
 to  a  court  or  prison.  This  infringes  the
 Tights  of  all  the  State  Governments.
 This  Bill  is  totally  opposed  to  law  and
 against  the  interests  of  the  States.  All
 the  State  Governments  have  opposed
 it.

 Then,  it  is  said  it  is  on  the  lines  of
 the  Railway  Protection  Force,  but  the
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 protection  of  the  railways  has  been
 handed  over  to  the  State  police,  because
 the  Centre  could  not  protect  them.
 without  knowing  the  local  language,
 without  understanding  what  is  happen-
 ing  there,  what  will  this  force  do?  That
 experience  must  also  be  borne  in  mind
 wher  the  Government  comes  forward
 with  such  a  stupid  legislation  which
 cannot  be  implemented.

 भरी  जाज  फरनेन्डीज्ञ  (बम्बई  दक्षिण)  :
 अध्यक्ष  महोदय,  में  व्यवस्था  का  प्रश्न  उठा
 रहा  हूं।  आदिकाल  246  जिस  को  लेकर
 श्री  श्रीकान्त  नायर  ने  आप  के  सामने  बात
 रखी।  में  उसी  का  समर्थन  करते  हुए  एक
 दो  और  बातें  आप  के  सामने  रखना  चाहता
 हूं।  लिस्ट  2  आप  के  सामने  पढ़  कर  सुनाई
 गई  जो  एक्सक्लूसिव ली  स्टेट  लिस्ट  है।  में
 आप.  का  ध्यान  लिस्ट  वन  की  तरफ  अर्पित
 करना  चाहता  हूं  1

 “Defence  of  India  and  every  part
 thereof  including  preparation  for
 defence  and  all  such  acts  as  may  be
 conductive  in  times  of  war  to  its  pro-
 secution  and  after  its  termination  to
 effective  demobilisation.

 “Naval,  military  and  air  forces;
 any  other  armed  forces  of  the
 Union.”

 अब  अध्यक्ष  महोदय,  केन्द्रीय  सरकार  को  यह
 अधिकार  है  नेवल,  मिलिटरी,  एयर  फोर्सेज
 आर  एनी  अदर  आडे  फोर्सेज  आफ़  दि
 यूनियन  के  बारे  में  कानून  बनाने  का।  पुलिस
 के  बारे  में  कानून  बनाने  का  जो  अधिकार  है
 वह  लिस्ट  2  में  है।  और  2  आप  पढ़ें
 स्टेट  लिस्ट  क्या  7  नम्बर  |  है:

 “Public  order  (but  not  including the  use  of  naval,  military  or  air
 forces  or  any  other  armed  forces  of
 the  Union  in  aid  of  the  civil
 power).”

 इस  के  ऊपर  बहुत  ही  गंभीर  ध्यान  दिया  जाय
 कि  एड  आफ  दि  सिविल  पावर,  नाट  इन  एड

 आफ  गवर्नमेंट  इंस्टालेशन।  यह  इन  एड.
 आफ  सिविल  पावर  है।

 नम्बर  2  है  :

 “Police,  including  railway  and
 village  police.”

 प्रश्न  यह  है  कि  गृह  मंत्री  को  इस  बात  का  यहां
 पर  खुलासा  करना  चाहिए  कि  यह  जो  कानून
 है  इंडस्ट्रिअल  सिक्‍योरिटी  फो सेज़  विल  इसमें
 जो  फोर्स  सरकार  बनाने  जा  रही  है  क्‍या  यह
 नेवल,  एयर  अथवा  मिलिटरी  फोर्स  है  अथवा

 पुलिस  है?  दो  में  से  कहां  यह  चीज  बैठाया
 जाती  है?  इस  का  सब  से  पहले  खुलासा  होना
 चाहिए  जो  मंत्री  महोदय  ने  यहां  पर  न  अभी
 किया  और  न  जब  इस  विधेयक  को  अगस्त  में
 पेश  किया  था  तब  किया  और  न  सेलेक्ट  कमेटी
 में  अथवा  किसी  दूसरी  जगह  पर  किया  कि  यह
 क्या  है।  यह  आप  की  जो  फोर्स  है  यह  मिलि-
 टरी,  फेरा  मिलिटरी  अथवा  पुलिस  फोर्स  है
 क्‍या  है?  अगर  मिलिटरी  हो  तो  फिर  जिस
 काम  के  लिए  इस  को  बनाया  जा  रहा  है  वह
 काम  इस  से  हो  नहीं  सकता  है  क्योंकि  किसी
 भी  सूबे  में  जा  कर  किसी  को  भो  गिरफ्तार
 करने  की  बात  अगर  कहीं  आती  हो  तो  वह
 अधिकार  आप  को  नहीं  हैक लेग  यू  आर
 कार्ड  बाई  दि  सिविल  tt  और  किसी
 कारखाने  का  जनरल  मैनेजर  तो  है  वह  सिविल
 पावर  नहीं  है।  वह  आप  का  नौकर  हो  सकता
 है,  किसी  कारपोरेशन  का  नौकर  हो  सकता
 है।  उसको  अधिकार  नहीं  है  बुलाने  का
 केन्द्र  सरकार  की  बनाई  हुई  किसी  भी  पल्टन
 को,  नेवल,  ग्राउंड,  एयर  आर  एनी  अदर
 फोर्स,  इस  को  ध्यान  में  रखिएगा।  इसलिए
 मेरा  यह  कहना  है  कि  अगर  सरकार  का  यह
 कहना  है  कि  यह  पैरा  मिलिटरी  फोर्स  है,
 बार्डर  सिक्‍योरिटी  फोर्स  बनाने  का  या  सेंट्रल
 रिज  फोर्स  अथवा  पुलिस  आम्डें  काँस्टेबुलरी
 बनाने  का  अधिकार  सरकार  को  है  तो  यह
 पैरा  मिलिटरी  फोड़े,  ग्राउन्ड  फोर्स  या  और
 किसी  तरह  की  ऐसी  फोर्स  को  अगर  आप
 इस्तेमाल  करना  चाहेंगे  तो  फिर  आप  को
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 लिस्ट  2  आइटम  i  देखना  पड़ेगा,  उस  का
 इस्तेमाल  कब  हो  सकता  है-इन  एड  आफ
 दि  सिविल  पावर,  नाट  इन  एड  आफ  दि  जनरल
 मैनेजर  आफ  सम  राटेन  पब्लिक  अन्डरटेकिंग  ।
 यह  मेरा  मुद्दा  नम्बर है  जिस  के  ऊपर  में
 आप  का  फैसला  चाहता  हुं।

 दूसरा  अगर  इन  के  मन  में  है  तो  बिल  का
 8  नम्बर  का  पन्ना  निकालिए।  कलाम  9.
 पेज  8  :

 “The  Police  (Incitement  to  Dis-
 affection)  Act,  J922  shall  apply  —  to
 supervisory  Officers  and  members  of
 the  Force  as  it  applies  to  members  of
 ६  police  force.”

 तो  आप  क्‍या  बनाने  जा  रह  2!  पुलिस
 फलों  बनाने  जा  रहे  है

 श्री  'रणबीर  सिह  :  डिसिप्लिन  वाच  गार्ड
 बाई  ।

 श्री  जाज॑  फरनेन्डीज्ञ  चौधरी  साहब,
 जिस के  बारे  में  आप  को  ज्ञान  नहीं  है  उस  के
 बारे  में  मत  बोलिए।  हरयाना  के  बारे  में
 बोलिए  |

 9  नम्बर  इलाज  में  क्या  कहते  ह  यह
 बिलकुल  साफ  है

 “The  Police  (Incitement  to  Dis-
 affection)  Act,  ‘1922  shall  apply  to

 ‘supervisory  officers  and  members  of
 the  Force  as  it  applics  to  members  of
 a  police  force.”

 इसी  सदन  में  चार  महीने  के  पहले  बार्डर
 सिक्‍योरिटी  फोर्स  का  विधेयक  आया।  कौन
 से  नियम  उन  के  लिए  आप  ने  मंजूर  किए?
 पल्टन  के  नियम।  यह  जो  19  नम्बर  का
 क्लास  यहां  पर  है  उसी  तरह  का  वहां  भी
 बार्डर  सिक्‍योरिटी  फोसं  के  वारे  में  और
 केन्द्र  सरकार  के  अन्य  पैरा  मिलिटरी  फोसेंज
 के  बारे  में  इस  किस्म  का  नियम  है  लेकिन
 वहां  कौन  सा  कानून  चलता  है  नाट  दि  पुलिस
 ऐक्ट  बल्कि  आर्मी  ऐक्ट  शैल  अप्लाई।
 जहां  उन  का  संगठन  है,  जहां  उन  की  शिकायतें

 हैं,  जहां  उन  के  अन्य  मसले  हें  वहां  भी  आर्मी
 ऐक्ट  शैल  अप्लाई  ऐण्ड  नाट  दि  पुलिस  ऐक्ट

 उपाध्यक्ष  महोदय,  मामला  बहुत  ही
 साफ़  है  कि  सरकार  के  मन  में  जब  इण्डस्ट्रियल
 सिक्‍योरिटी  फोर्स  बनाने  की  बात  आई  तो
 इन  का  उद्देश्य  एक  पुलिस  फोर्स  बनाने  का  था
 और  इस  का  सूचित  में  आपको  देता  हूं,  आप
 इस  के  पृष्ठ  5  इलाज  0  को  देखिये-
 Dutics  of  members  of  the  force,  and

 clause  1,  power  to  arrest  without  war-
 rant  and  clause  2,  power  to  search
 without  warrant,  and  clause  13,  ‘pro-
 cedure  to  be  followed  after  arrest.

 में  इस  को  पूरा  पढ़ने  में  वक्‍त  खराब  नहीं
 करूंगा,  लेकिन  इस  फोर्स  को  जो  अधिकार
 आप दे  रहे  हें  वे  किसी  भी  सूबे  की  पुलिस  फोर्स
 के-अधिकार  हें,  जैसे  गिरफ्तारी  का  अधिकार,
 मजिस्ट्रेट  के  सामने  ले  जाने  का  अधिकार,
 उन  से  बयान  लेने  का  अधिकार,  उन के  बारे  में
 उचित  कार्यवाही  करने  का  अधिकार  ये  सब
 अधिकार  पुलिस  फलों  के  अधिकार  होते  हैं,
 जो  आप  इण्डस्ट्रियल  सिक्‍योरिटी  फोर्स
 को  देने  जा  रहे  हे  7  पुलिस  के  सम्बन्ध  में  जो
 नियम  हैं,  वे  ही नियम  क्लास  9  के  सवारों
 इस  में  रख  दिये  गये  हैँ  ।  इसलिए  दूसरे  मुद्दे
 पर  मामला  बिलकुल  साफ़  है।  असल  वह
 जो  फोर्स  केन्द्र  सरकार  बनाने  जा  रही  है  वह
 पुलिस  फोर्स  है,  जो आर्टिकल  246  लिस्ट  2
 के  अन्तर्गत  सिर्फ  राज्य  सरकारों  का  अधिकार

 है।  केन्द्र  सरकार  को  ऐसा  कोई  अधिकार  नहीं
 है  ।  इसलिये  उपाध्यक्ष  महोदय,  यह  विधेयक

 यहां  पर  नहीं  आ  सकता।

 SHRI  G.  VISWANATHAN  (Wandi-
 wash)  :  Sir,  4  am  on  an  entirely  diffe-
 rent  ground.  The  Central  Government
 has  no  doubt  got  the  authority  to  legis-  ~
 late  on  the  union  property.  The  sup-
 porters  of  the  Bill  may  cite  item  32  in
 the  Union  List  of  the  Seventh  Schedule,
 that  is,  “Property  of  the  Union  and  the
 revenue  therefrom,  but  as  regards  pro-
 perty  situated  in  a  State  subject  to  legis-
 lation  by  the  State,  save  in  so  far  as
 Parliament  by  law  otherwise  provides.”
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 But  clause  4  of  the  present  Bill  pro-
 vides  for  the  deputation  of  the  force  to
 industrial  undertakings  in  the  public
 sector.  This  force  does  not  operate
 only  in  the  public  sector  undertakings
 owned  by  the  Central  Government.  It
 covers  also  undertakings  not  owned  by
 the  Central  Government  and  owned  by
 public  sector  of  the  State  Governments
 and  there  the  State  Governments  are
 having  5l  per  cent  interest  also.  So,
 it  covers  the  State  subject  also  where
 the  State  police  have  their  jurisdiction.
 We  cannot  legislate  on  a  State  subject.
 So,  item  32  does  not  only  come  under
 this;  it  also  covers  the  State  sphere
 where  we  have  no  competence  to  legis-
 late.  That  is  my  point.

 श्री  रवि  राय  (पुरी) :  उपाध्यक्ष  महोदय,  में
 ज्यादा  समय  नहीं  लेना  चाहता  हूं,  में  श्रीकांतन
 नायर  साहब  और  जाज॑  फरनेन्डीज़  के  प्वाइन्ट
 का  समर्थन  करना  चाहता  हूं।  मुझे  मंत्री
 जी  के  अज्ञान  पर  दया  आती  है,  केन्द्र  व  राज्य
 सरकारों  के  बीच  में  जो  झगड़ा  अभी  तक  चल
 रहा  है,  य ेउसको  और  ज्यादा  बढ़ा  रहे  हें  और
 राज्य  सरकारों  को  .  संविधान  के  अन्तर्गत
 जो  शक्ति  और  क्षमता  दी  गई  है,  उस  में

 हस्तक्षेप  करना  चाहते  हें।
 मंत्री  महोदय  अभी  फरमा  रहे  कि  रेल

 के  वाच  एण्ड  वार्ड  को  जो  क्षमता  दी  गई  है,
 वही  क्षमता  इस  फोर्स  को  दी  गई  है,  लेकिन

 वस्तुस्थिति  दूसरी  है।  जैसा  जानें  फरनेन्डीज़
 ने  अभी  आपके  सामने  रखा  कि  पुलिस  की  जो
 क्षमता  है,  उसी  तरह  की  क्षमता  इस  फोर्स
 को  दी  गई  है।  क्या  मंत्री  महोदय  ऐसा
 मान  कर  चल  रहे  हें  कि  केन्द्रीय  सरकार  की
 जो  अण्डरटेकिंग्ज  हें,  जैसे  उड़ीसा  में  रूरकेला,
 मध्य  प्रदेश  में  भिलाई  और  बंगाल  में  दुर्गापुर
 हें,  राज्य  सरकारें  उन  अण्डरटेकिग्ज़  की  रक्षा
 करने  में  असफल  रहीं  हें।  शुक्ला  साहब  अभी
 बतला  रहे  थे  कि  राज्य  सरकारों  में  बहुत
 परिवर्तन  हुए  हैँ,  उनके  बारे  में  उन्होंने  अपनी
 राय  भी  दी  हैं,  में  उन  से  मांग  करता  हूं  कि
 राज्य  सरकारों  की  जो  राय  इस  के  बारे  में
 है,  उस  को  वे  सभा  के  पटल  पर  रखें।
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 MR.  DEPUTY-SPEAKER  :  The  only
 point  raised  is  whether  the  Central
 Government  by  bringing  forward  _  this
 legislation  is  encroaching  upon  the
 State  authority.  The  other  points  are
 for  a  general  discussion.

 श्री  रवि  राय:  मेरा  कहना  यही  है  कि  मंत्री
 महोदय  जो  तक  दे  रहे  हें  कि  यह  रेलवे  के  बाच
 एण्ड  वार्ड  जैसा  है,  वह  गलत  है।  जार
 फरनेन्डीज़  ने  बिल  के  क्लास  से  उद्धरण  दे
 कर  बतलाया  है  कि  पुलिस  को  बिना  वारंट
 के  गिरफ्तारी  करने  का  जो  अधिकार  है,  क्‍या

 वह  रेलवे  के  वाच  एण्ड  वार्ड  को  दिया  गया

 है।  इसलिये,  उपाध्यक्ष  महोदय,  यह  साबित

 हो  जाता  है  कि  इस  बिल  के  पास  कर  देने  से
 केन्द्र  तथा  राज्य  का  झगड़ा  और  ज्यादा  बढ़ेगा
 तथा  राज्यों  को  जो  अधिकार  संविधान  के
 अन्तर्गत  दिये  गये  हें,  उस  पर  हमला  होगा  |
 इसलिये  मेरा  अनुरोध  है  कि  यह  विल  यहां
 पर  नहीं  आना  चाहिये।

 SHRI  P.  RAMAMURTI  (Madurai):
 Sir,  if  it  is  a  question  of  protection  of
 property,  there  is  no  need  for  this  Bill.
 After  all,  the  managers  of  these  facto-
 ries  can  employ  anybody  for  protecting
 the  factories  and  other  property.  Under
 this  Bill,  it  not  as  if  some  people  are  ap-
 pointed  to  watch  against  pilferage.  Far
 more  than  that.  You  are  arming  some
 people  with  police  function.  Can  the
 minister  deny  that?  The  power  to  ar-
 rest  or  search  with  or  without  warrant
 is  a  police  function  and  not  the  function
 of  a  protective  force.  The  Constitution
 specifically  says  that  law  and  order,  in-
 cluding  police,  is  net  even  in  the  con-
 current  list,  but  shall  be  the  exclusive
 power  of  the  State.  The  Centre  has
 no  responsibility  whatsoever.  When
 you  want  to  create  that  force  which
 will  take  over  those  functions,  which:
 are  not  within  your  competence,  is  it:
 not  an  encroachment  on  the  powers  of
 the  State  ?  Is  it  not  a  definite  encroach-.
 ment  on  the  Constitutional  provisions  7”
 Who  is  breaking  the  Constitution  to-
 day  ?  It  is  stated  here  that  the  Kerala
 Government  wants  to  do  this  and  that.
 If  you  go  on  encroaching  on  the  funda-
 mental  provisions  of  the  Constitution
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 by  taking  over  police  functions  which
 are  the  exclusive  responsibility  of  the
 State,  there  will  be  conflict  between  the
 State  and  the  Centre.  Suppose  your
 man  arrests  somebody  and  we  take  it
 into  our  head  not  to  receive  him  in  the
 jail,  what  will  happen?  Unless  this
 power  is  removed  from  the  State  list
 and  put  in  the  concurrent  list,  the
 Gentre  has  no  right  to  legislate  on  that.
 We  shall  not  be  a  party  to  passing  a
 legislation  which  is  not  within  our  com-
 petence,  proclaiming  ourselves  as  nin-
 compoops.

 SHRI  SHRI  CHAND  GOYAL
 (Chandigarh)  :  Instead  of  building  my
 case  on  passion,  I  would  like  to  build
 it  On  the  provisions  as  contemplated  in
 this  Bill.  Mr.  Viswanathan  has  rightly
 pointed  out  that  the  Central  Govern-
 ment  is  competent  to  legislate  for  pro-
 tecting  the  property  of  the  Central
 Government.  But  clause  0(b)  says:

 “to  protect  and  safeguard  the  in-
 dustrial  undertakings  owned  by  the
 Central  Government  together  with
 such  other  installations  as  are  speci-
 fied  by  that  Government  to  be  vital
 for  the  carrying  on  of  work  in  those
 undertakings,  situate  within  the  local
 limits  of  his  jurisdiction  :”

 SHRI  VIDYA  CHARAN  SHUKLA  :
 Please  read  further.

 SHRI  SHRI  CHAND  GOYAL:  I
 have  read  (b)  completely.

 SHRI  VIDYA  CHARAN  SHUKLA  :
 The  hon.  Member  is  reading  a  copy  of
 the  original  Bill  and‘not  the  Bill  as
 amended  by  the  Select  Committee.
 There  is  a  proviso  to  (b).

 SHRI  0.  VISWANATHAN:  Even
 if  the  State  gives  its  consent,  the  ex-
 clusive  right  is  that  of  the  State.  The
 Minister  misled  the  House.

 MR.  DEPUTY-SPEAKER  :  As  Shri
 Shukla  has  explained,  some  vital  link
 is  necessary  between  industrial  concerns
 run  by  the  State  and  the  other  one.
 That  is  the  only  point.
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 SHRI  TENNETI  VISWANATHAM
 (Visakhapatnam)  :  But  consent  does
 not  confer  jurisdiction  against  consti-
 tutional  provisions.

 SHRI  SHRI  CHAND  GOYAL:
 Consent  does  not  confer  any  jurisdic-
 tion.  Secondly,  the  States  have  not
 indicated  their  willingness.  J  find  that
 so  many  States,  even  States  which  are
 run  by  the  Congress  Party,  have  offered
 opposition  to  the  passing  of  the  legisla-
 tion.  I  think  there  is  a  Constitutional
 hurdle  in  so  far  as  it  goes  beyond  the
 list  in  respect  of  which  the  Centre  is
 competent  to  leg'slate,  because  so  fat
 as  these  undertakings  which  are  the
 property  of  the  State  Governments  ar.
 concerned,  even  the  consent  of  these
 State  Governments  will  not  confer
 jurisdiction  on  the  Central  Government
 to  pass  this  legislation.

 MR.  DEPUTY-SPEAKER  :  Jurisdic-
 tion  is  a  defferent  matter.  Confine
 your  remarks  to  Constitutional  _  posi-
 tion.

 श्री  रणधीर  सिह  (रोहतक)  :  उपाध्यक्ष
 महोदय,  एक  बड़ी  मोटी  बात  है  जो  इनके
 दिमाग  में  नहीं  आई  ।  ये  तो  हर  बात  का  अफ-
 साना  बना  देते  हें  । सवाल  यह  है  कि  किसी  की
 अपनी  प्रापर्टी  हो,  कोई  मकान  हो  या  महल
 हो,  उसमें  चोर  घुस  जायें  या आग  लग  जाय
 तो  उसको  चोर  पकड़ने  या  आग  बुझाने  का  हक
 होगा  या  नहीं?  आप  लिस्ट  को  लिजिए  32,
 प्रापर्टी  आफ  दि  यूनियन,  इसमें  पालर्मेन्ट  को
 ला  बनाने  का  हक  हैँ  |  चाहे  इसको  आप
 सिक्योरिटी  फोन  कहें,  पुलिस  कहें  या  वाच
 एन्ड  वाड  कहें  7  (व्यवधान)  मोटी

 * बात  इनके  दिमाग  में  नहीं  आयेगी।  में  यह
 अज  करना  चाहता  हूं  कि  हमारे  पास  एक्साइज
 का  स्टाफ  है,  एन्फोर्स्मेन्ट  स्टाफ  है,  कस् टम्स
 स्टाफ  है,  बर्ग रह  वर्ग रह  जोकि  पुलिस  नहीं
 है  लेकिन  उनको  गिरफ्तार  करने  का  अधिकार

 है।  हम  सेन्ट्रल  सिक्योरिटी  फोर्स  कहते  हैं,
 पुलिस  नहीं  कहते  लेकिन  पुलिस  के  कुछ  रूल्स
 तो  लागू  कर  सकते  हूँ,  इस  बात  से  कौन  डिबार
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 [भरी  रणबीर  सिह]
 कर  सकता  है?  अगर  रेलवे  पुलिस  के  रूल्स
 अच्छे  हें  तो उनको  भी  हम  एडमिट  कर  सकते

 हैं  लेकिन  इससे  यह  पुलिस  कहां  बन  गई?
 अगर  अपनी  प्रापर्टी  को  बचाने  के लिए  और
 ला  ऐण्ड  आडर  को  इस्टैवलिश  करने  के  लिए
 सिक्योरिटी  फोर्स  है  तो  वह  पुलिस  नहीं  है
 बल्कि  जो  सेन्ट्रल  गवर्नमेंट  की  प्रापर्टी  है
 उसके  चौकीदार  हूँ,  उसकी  प्रोटेक्शन  के  लिए
 हैं।  अगर  आग  लगती  है  या  लेबर  कुछ
 गड़बड़  करते  हैं  तो  उससे  बचाने  के  लिए  हैं  1
 फिर  आप  आदिकाल  i3  देखिए,  उसमें  यह
 है  कि  इस  तरह  से  कोई  आदमी  अगर  गि  रफ्तार
 किया  जायेगा,  जोकि  आग  लगाता  हो  या
 सैबटाज  करना  हो  तो  फोर्स  उसे  पकड़  कर
 थाने  में  देगी।  इनमें  पुलिस  के  फंग्शंस  यूज
 नहीं  किए  गए  हैं  1

 दूसरी  बात  यह  है  कि  इसमें  स्टेट  की  बात
 कहां  आ  जाती  है।  कलाम  4  का  जो  प्राणियों
 है  वह  इस  प्रकार  से  है  :

 “No  such  request  shall  be  enter-
 tained  unless  it  is  made  with  the  con-
 sent  of  the  Government  of  the  State
 in  which  the  undertaking  is  situate.”

 मेरे  दोस्तों  ने  बड़ी  बोदी  आर्गमेन्ट  दे  दी  है,
 खामखाह  इस  हाउस  का  समय  नष्ट  करना
 चाहते  हैं  7  थ्रो  डवेयर  इसको  डिस्कस  किया  जा

 चुका  है।  इसमें  किसी  किस्म  की  कोई  स्ट्रेंथ
 नहीं  है,  बिला  वजह  हाउस  का  समय  नष्ट  करना
 है

 SHRI  6.  VISWANATHAN;  Sir,  I
 only  want  to  point  out  that  even  the  for-
 mer  Atlorney-Gencral  has  not  been  cale-
 gorical  his  opinion;  he  is  very  doubtful
 as  will  be  seen  from  the  evidence  which
 I  quote  :

 “Shri  Bankai  Behary  Das:  So,  if
 we  bank’  upon  this  item  32  of  the
 Union  List  and  Icgislate  on  it  for
 the  protection  of  that  property,  but
 in  the  provisions  we  provide  —  that
 they  will  also  protect  the  property  of
 the  State  Government,  don’t  you

 think  that  this  is  inconsistent  ?
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 is  at  their  request.
 well  and  good;  if
 it,  they  don’t  want

 Witness  :  This
 If  they  want  it,
 they  don’t  want
 it.

 Shri  Bankai  Behary  Das:  That
 means  that  according  to  the  Constitu-
 tion  they  can  legislate  only  about,  the
 property  of  the  Centre?

 Witness  ;  Yes.  Sir.

 Shri  Bankai  Behary  Das  :  Anybody
 may  request,  but  that  is  a  dffcrent
 thing.  But  when  they  operate.  they
 operate  for  pro‘ection  of  the  pro-
 perty  of  the  State  Government  also.
 So,  don’t  you  think  that  by  this  they
 are  legislating  on  something  which
 is  beyond  their  scope  under  the  Con-
 stitution  ?  You  are  completely  bank-
 ing  upon  item  32  of  the  Union  List.

 Witness  ;  May  I  apply  my  mind
 to  that  ?  I  have  not  applied  hy  mind
 to  that.”

 That  is  the  answer  that  he  has  given.

 SHRI  S.  KUNDU  (Balasore)  :  Sub-
 sequently,  in  the  next  hearing,  Shri
 Daphtary  has  said  that  there  is  a  fear
 that  this  Bill  might  encroach  upon  the
 State  List.  So,  on  the  point  raised  by
 Shri  Randhir  Singh—I  do  not  think
 Shri  Randhir  Singh  deserves  any  refe-
 rence—the  role  or  scope  of  the  police
 is  not  inferred  from  the  term  “police”
 but  from  its  conduct.  Look  at  the  Bill.
 This  Force  has  the  power  of  the  police.
 It  can  arrest  without  a  warrant,  search
 and  seize  property.  Because  they  arc
 afraid  that  if  they  use  the  term  “police”
 it  will  be  hit  by  the  State  List,  there-
 fore,  they  have  used  the  term  “Indus-
 trial  Security  Force”.  Unless  there  is
 the  consent  of  the  State  Government,
 it  will  be  difficult  to  deploy  the  force
 to  the  State  undertakings;  so.  they
 have  introduced  this  consent.  Their
 primary  fear  is  that  if  there  is  no  con-
 sent  they  will  be  encroaching  upon  the
 rights  of  the  State.  This  Bill  has  been
 brought  to  crush  the  rights  of  the

 It  will  definitely  be  thrown
 out  by  the  judiciary.  So,  it  should  be
 taken  back.
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 t  देवेश  सेन  (आसनसोल)  :  आप  मेहर-
 बानी  करके  संविधान  की  22  और  22  धारा
 को  देखें।  यह  बिल  इन  दोनों  धाराओं  के
 'खिलाफ  जाता  है।

 संविधान  में  यह  है:

 “No  person  shall  be  deprived  of
 his  life  or  personal  liberty  except
 according  to  procedure  established
 by  law.”

 और  बिल  में
 यह  हैः

 “Any  supervisory  officer  or  mem-
 ber  of  the  Force  may,  without  anv
 order  from  a  Magistrate  and  without
 a  warrant,  arrest  any  person...”

 This  is  not  following  any  procedure
 laid  down  by  law.

 Next  kindly  sec  article  22(2),  which
 reads  :—

 “Every  person  who  is  arrested  and
 detained  in  custody  shall  be  produced
 before  the  nearest  magistrate  within
 a  period  of  twenty-four  hours”.

 6  hrs.

 In  the  Bill  clausc  3  reads  :—

 “Any  supervisory  officer  or  mem-
 ber  of  the  Force  making  an  arrest
 under  this  Act,  shall  without  unneces-
 sary  delay”.

 It  says  quite  the  contrary  to  the  Consti-
 tution.  In  the  Constitution  it  is
 ‘twenty-four  hours’  and  here.  the  phrase
 is  ‘without  unnecessary  delay’.  So,  it
 may  be  40  hours,  50  hours  or  three
 days.  Therefore  it  gocs  against  the
 ‘Canstitution.

 SHRI  DATTATRAYA  KUNTE
 (Kolaba)  :  Sir,  I  may  read  clause  3

 ‘which  has  not  yet  been  read.

 SHRI  PILOO  MODY  (Godhra)  :
 The  correct  time  to  judge  the  concern
 of  these  gentlemen  for  the  Constitution
 ‘will  be  tomorrow.

 SHRI  DATTATRAYA  KUNTE:
 Clause  i3  reads  :—
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 “Any  supervisory  officer  or  mem-
 ber  of  the  Force  making  था  arrest
 under  this  Act,  shall,  without  un-
 necessary  delay,  make  over  the  per-
 son  so  arrested  to  a  police  officer’.

 Up  to  this  there  might  not  be  any  ob-
 jection,  but  Ict  us  come  to  the  latter
 portion  which  says  :—

 “or,  in  the  absence  of  a_  policc
 officer.  take  such.  person  or  cause
 him  to  be  taken  to  the  nearest  police
 station”.

 Government That  means,  outside  the
 of  India  premises.

 Taking  for  granted  that  for  the  pro-
 teclion  of  property  there  could  be  some
 force  which  may  be  called  by  whatever
 name  they  like,  the  moment  that  party
 steps  out  of  the  premises,  where  is  the
 party  standing?  First  of  all,  such  a
 person  has  to  be  the  arrested  person
 ind  not  any  person,  because  it  refers
 to  the  arrested  person.  Therefore  tak-
 ing  for  granted  that  on  the  premises
 itself  the  security  force  has  the  authority,
 because  the  analogy  of  the  Railways  was
 indicated,  even  then  what  is  the  posi-
 lion  ?

 SHRI  RANDHIR  SINGH:  If  J  find
 someone  stealing  my  cycle,  I  will  catch
 him  and  take  him  to  the  police  station.

 SHRI  DATTATRAYA  KUNTE:
 The  hon.  Member,  Shri  Randhir  Singh,
 is  trying  to  point  out  that  he  can  take
 a  person  to  the  police  station.  But  he
 cannot  arrest  a  person.  No  Jaw  allows
 any  private  citizen  to  arrest  any  other
 person.

 SHRI  RANDHIR  SINGH  :  For  that
 purpose  this  power  has  been  given.

 SHRI  DATTATRAYA  KUNTE:
 No  private  individual  is  allowed  to  arrest
 another  person.  The  word  ‘arrest’  has
 a  particular  meaning.  J  can  confine  a
 person.  Whether  it  is  legally  done  or
 not,  that  point  will  arise  later.  But  I’
 cannot  arrest  a  person.  That  has  got
 to  be  taken  into  consideration.
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 SHRI  R.  D.  BHANDARE  (Bombay
 Central)  :  My  hon.  friend,  Shri  Kunte,
 is  not  aware  that  there  are  certain  pro-
 visions  in  the  Criminal  Procedure  Code
 to  apprehend  a  person.

 SHRI  DATTATRAYA  KUNTE:
 Apprehend,  not  arrest.

 SHRI  R.  D.  BHANDARE  :  Supposc,
 व्‌  am  within  the  precincts  of  a  police
 station  and  I  catch  a  thief.  I  have
 every  right  to  hand  him  over  to  the
 police.  Suppose,  the  police  station  is
 far  away.  What  protection,  is  there  for
 me  as  a  citizen  then?  That  protection,
 that  right,  that  power  is  given  under
 the  Criminal  Procedure  Code.  The
 same  power  and  the  same  procedure  is
 incorporated  here  under  clause  Wee
 (Interruption).  There  is  a  misunder-
 standing  regarding  ‘confinement’...
 (interruption).  It  is  for  taking  the
 person  to  the  police  station.

 SHRI  S.  S.  KOTHARI  (Mandsaur)  :
 My  only  submission  is  that  Parliament
 must  legislate  within  its  competence
 only.  As  far  357  clause  0(b)  runs  up
 to  the  words  “Central  Government”,
 it  is  justified.  The  Government  would
 like  to  protect  its  property  and  the
 Central  Government  has  the  power  to
 protect  ils  own  industrial  undertakings.
 But  as  regards  the  undertakings  which
 do  not  belong  to  the  Central  Govern-
 ment,  I  feel,  it  is  for  the  States  to  legis-
 late.  I  am  definitely  of  the  opinion
 that  the  whole  Act  may  become  ultra
 vires  of  the  Constitution,  if  it  is  passed
 in  the  form  in  which  it  is  presented
 here.  The  consent  of  the  State  Govern-
 ments  for  this  purpose  would  not  be
 enough.  Therefore,  I  would  reiterate
 that  the  Minister  must  delete  these
 words  and  the  proviso  and  then  he
 should  bring  forward  the  Bill  before  the
 House  and  we  will  accept  it.  You  can
 refer  it  to  the  Attorney-General  for
 his  opinion.

 SHRI  0.  ९.  SHARMA  (Gurdaspur):
 I  would  request  the  hon.  Minister  to
 look  at  this  Bill  from  the  angle  from
 which  I  look  at  it.  We  created  linguis-
 tic  States.  What  has  happened  after
 that  we  all  know.  I  do  not  want  to  go
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 into  that  question.  We,  have  created
 one  State  which  is  equal  in  area  and
 population  to  one  district  in  Bihar.  We
 are  now  going  to  create  industrial
 States.  I  would  ask  one  question  :
 Which  way  are  we  going?  Linguistic
 States  first,  industrial  States  now...

 SHRI  PILOO  MODY:  Individual
 States  last.  ,

 SHRI  D.  0.  SHARMA:...  and  so
 on  and  so  forth,  Whatever  the  consti-
 tutional  position  may  be,  I  would  say
 that  the  Minister  should  consider  whe-
 ther  we  are  going  create  so  many
 vaticans  in  this  country.  Are  we  going
 to  do  that  ?  If  we  are  going  to  do  that,
 Iet  us  open  our  eyes.  I  think,  all  these
 industrial  States  will  have  police  of
 their  own  with  powers  to  arrest,  with
 powers  to  convict  and  so  on  and  so
 forth.  That  will  be  a  sad  day  for
 India.

 MR.  DEPUTY-SPEAKER:  The
 main  points,  as  I  have  listened  to  all
 the  submissions  made,  are  two.  Firstly,
 if  this  legislation  is  passed  into  law,  is
 it  likely  to  encroach  upon  the  area  of
 authority  of  the  States  as  defined  in
 List  I  and  List  JI,  that  is,  Central  and
 State  Lists  ?

 SHRI  R.  D.  BHANDARE  :  That  is
 not  the  point.  It  is  the  protection  of
 property  belonging  to  the  Centre.

 MR.  DEPUTY-SPEAKER:  Secondly,
 whether,  even  assuming  the  States’  con-
 sent  is  obtained,  by  consent,  jurisdic-
 tion  is  conferred.

 SHRI  PILOO  MODY  :  Then  we  can
 go  in  and  out.

 MR.  DEPUTY-SPEAKER  :  I  have
 gone  through  the  Bill  very  carefully.
 Now,  there  are  areas  where  Centre-
 State  relations  at  the  present  juncture  are
 such  that  mutual  suspicion  and  fear  are
 entertained.  Keeping  that  in  view,  the
 question  is  whether,  if  a  certain  action
 is  taken  under  this  law,  it  would  create
 an  area  of  suspicion  or  fear,  whether
 there  is  an  encroachment  or  not.  That
 is  one  aspect.  My  feeling  is  that  this
 matter  needs  interpretation  by  the
 highest  judicial  authority.  I  do  not
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 think  this  House  is  competent  enough,
 in  just  an  hour's  debate,  to  define  the
 areas  which  are,  definitely,  given  over
 to  the  States  and  the  Centre.  At  the
 present  juncture,  when  these  matters
 are  being  raised,  there  is  an  under-
 curtent  of  a  feeling  of  suspicion.  It  is
 not  the  question  of  colour  of  the  Gov-
 ernment.  I  am  not  talking  about  that.
 That  would  be  reconciled  by  the  highest
 judicial  authority,  ic,  the  Supreme
 Court.  I  am  not  competent,  and  nor
 is  this  House  competent  in  a  _  short
 while,  to  dispose  of  this  matter...
 (Interruntions)

 AN  HON.  MEMBER:  The  house  is
 competent.

 MR.  DEPUTY-SPEAKER:  We  are
 following  a  procedure.  The  House  is
 Not  competent  to  this  extent  to  deter-
 mine  whether  there  is  a  contravention
 of  a  certain  provision...  (Interrup-
 tions).

 SHRI  S.  M.  BANERJEE  (Kanpur)  :
 We  can  call  the  Attorney-General.

 MR.  DEPUTY-SPEAKER  :  We  can-
 not  determine  here  and  now.

 The  second  point  is  whether  we  can
 take  it  by  consent—the  jurisdiction.
 This  is  a  very  subtle  point.  On  that
 question  also,  as  we  follow  a  certain
 practice.  we  take  it  by  consent  that  a
 cerlain  power  is  conferred...

 SHRI  TENNETI  VISWANATHAM:
 There  is  another  Article  for  it.

 MR.  DEPUTY-SPEAKER:  There-
 fore,  that  power  also  includes  the
 power  of  jurisdiction.  Therefore,  I
 would  submit  that,  so  far  as  _  these
 submissions  are  concerned,  I  have
 given  a  good  latitude,  and  now  we
 shouid  proceed.  I  over-rule  all  objec-
 tions.

 SHRI  TENNETI  VISWANATHAM:
 Please  do  not  rule  it  out  so  quickly.
 We  arc  proceeding  on  an  assumption
 that,  being  a  subtle  point,  Parliament  is
 nct  competent  to  come  to  a  decision.
 Parliament  is  the  highest  body,

 SHRI  PILOO  MODY:  It  is~
 reme  !

 sup-
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 SHRI  TENNETI  VISWANATHAM:
 and  we  are  acting  under  the  Con-

 sitution.  We  have  been  given  cretain
 powers  and  we  have  also  been  given  cer-
 tain  responsibilities,  The  greater  the
 powers,  the  greater  the  responsibilities.
 We  cannot  simply  abandon  our  respon-
 sibility  and  say  that  it  shall  be  decided
 later.  Some  people  want  the  Act  to  be
 passed  immediately  because  it  helps
 them.  But,  as  Mr.  Kothari  pointed  out,
 if  you  have  this  doubtful  clause,  then
 the  whole  Act  will  become  useless  and,
 therefore,  it  will  be  useless  for  the  in-
 dustry  and  also  for  the  public  sector.
 Can  we  include  this  clause  knowing  full
 well  that  it  is  against  the  Constitution  ?
 Is  it  right  for  us  to  say  that  we  shall
 close  our  eyes  to  it?  I  do  not  think
 that  it  is  a  very  healthy  method  of  pro-
 ceeding.

 MR.  DEPUTY-SPEAKER:  When
 We  cOme  to  that  particular  clause  and
 it  the  House  is  convinced  that  that  is
 transgressing  the  limits  of  authority  of
 the  Central  Government  or  Union  Gov-
 ernment,  then  we  can  consider  it.  But
 the  fundamental  objection  that  was
 raised  by  Shri  Sreckantan  Nair  and
 others  was  based  only  on  two  points.
 Your  interjection  in  between  also  had  a
 certain  meaning.  On  these  two  points
 I  have  given  my  ruling  and  I  have  said
 that  I  overrule  them...  (Jnterruptions).

 SHRI  PILOO  MODY:  On  a  point
 of  objection...

 MR.  DEPUTY-SPEAKER  :  I  have
 to  put  the  motion  for  consideration  for
 the  concurrence  of  the  House.  But
 Mr.  Deven  Sen  has  given  a  motion  that
 the  debate  on  the  Bill  be  adjourned...

 SHRI  S.  M.  BANERJEE:  I
 sent  a  motion  to  yéu.

 SHRI  S.  S.  KOTHARI:  This  clause:
 may  jeopardise  the  validity  of  the  entire:
 Act.

 SHRI  PILOO  MODY:  You  have:
 mentioned  in  your  ruling...

 MR.  DEPUTY-SPEAKER:  Are  we
 discussing  the  ruling?  That  is  not  per-
 missible.

 SHRI  PILOO  MODY:  I  want
 make  a  submission...

 have

 to
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 MR.  DEPUTY-SPEAKER:  There
 can  be  no  submission  on  the  ruling...

 SHRI  PILOO  MODY:  Please  listen
 to  me  for  some  other  reason...

 MR.  DEPUTY-SPEAKER  :  No,  no.
 ]  have  given  the  ruling  and  that  is  final.
 I  will  not  permit  any  discussion  on
 that.

 -There  is  also  a  suggestion  which  has
 come  io  the  Chair;  I  will  pass  it  on
 to  the  Government,

 Mr.  Banerjee  said  that  before  this
 Bill  is  taken  into  consideration,  the
 Attorney-General  might  be  invited.  That
 is  his  suggestion.  It  is  not  a  motion.
 It  is  his  suggestion.

 SHRI  S.  M.  BANERJEE:  I  have
 given  a  motion.

 SHRI  SHEO  NARAIN  (Basti)  :
 You  have  given  your  ruling.  There
 cannot  be  a  discussion  on  your  ruling.
 Sir.

 SHRI  RANDHIR  SINGH:  Your
 Tuling  should  be  accepted  by  everybody.
 Sir.

 श्री  जाज  फर्नाडीज  :  उपाध्यक्ष  महोदय,
 में  आपका  ध्यान  आर्टिकल  88  की  ओर  दिलाना
 चाहता  ।

 “Every  Minister  and  the  Attorney-
 General  of  India  shall  have  the  right
 to  speak  in,  and  otherwise  to  take
 part  in  the  proceedings  of,  cither
 House,  any  joint  sitting  of  the
 Houses,  and  any  committee  of  Par-
 liament  of  which  he  may  be  named
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 a  member,  but  shall  not  “by  virtue  of
 this  article  be  entitled  to  vote.”

 सदन  को  उनको  चलाना  चाहिये,  तव  वह
 आ  सकते  हैं।
 MR.  DEPUTY-SPEAKER:  There

 is  No  suo  motu  right...  (Interruption)
 I  have  been  here  for  the  last  2  years
 und  I  know.  Suo  mdtu  no  Attorney-
 General  will  be  coming  here.

 SHRI  S.  M.  BANERJEE:  Kindly
 tead  my  motion,  Sir.  What  is  =  my
 motion  ?  Kindly  read  it.  I  don’t  want
 that  he  should  immediately  come.

 MR.  DEPUTY-SPEAKER  :  |  have
 read  it.  This  is  your  suggestion,  that
 the  Attorney-General  could  be  called
 to  address  the  House  on  the  constitu-
 fiona!  aspect  of  the  matter.

 SHRI  GEORGE  FERNANDES  :
 He  has  given  a  motion  under  Art,  88  of
 the  constitution.

 MR.  DEPUTY-SPEAKER  :  No.  no.
 Mr.  Deven  Sen,  are  you  moving  your
 motion  for  adjourment  ?

 श्री  देवेन  सेम  :  में  प्रस्ताव  करता  हूं  :
 “कि  इस  विधेयक  पर  चर्चा  स्थगित  रखी

 जाए!  के

 MR.  DEPUTY-SPEAKER:-  The
 question  is  :

 “That  the  debate  on  the  Central
 Industrial  Security  Force  Bill,  1968,
 in  passed  by  Rajya  Sabha,  be  ad-
 journed.”

 AYES
 Division  No.  3

 The  Lok  Sabha  divided  ;
 Abraham,  Shri  K.  M.
 Banerjee,  Shri  S.  M.
 Basu,  Shri  Jyotirmoy
 Chakraani,  Shri  C.  K.
 Chauhan.  Shli  Bharat  Singh
 Chittybabu,  Shri  ron
 Dar,  Shri  Abdul  Ghani
 Daschowdhury,  Shri  B.  K.
 Deiveekan,  Shri
 Deo,  Shri  P.  K.
 Devgun,  Shri  Hardayal
 Dhandapani,  Shri
 Esthose,  Shri  ४9,  P.

 16"  23  hrs.

 Fernandes,  Shri  George
 Gopalan,  Shri  P.
 Goyal,  Shri  Shri  Chand
 Gupta,  Shri  Indrajit
 Jha,  Shri  Shiva  Chandra
 Sharkhande  Rai,  Shri
 Joshi,  Shri  Jagannath  Rao
 Kachwai  Shri  Hukam  Chand
 Kalita,  Shri  Dhireswar
 Kamalanathan,  Shri
 Kapoor,  Shri  Lakhan  Lal
 Khan,  Shri  Ghayoor  Ali
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 Khan,  Shri  Latafat  Ali
 Krishnamoorthi,  Shri  V.
 Kundu,  Shri  S.
 Majhi.  Shri  Mahendra
 Mcghachandra,  Shri  M,
 Mcnon,  Shri  Vishwanatha
 Misra,  Shri  Srinibas
 Mody.  Shri  Piloo
 Molahu  Prasad,  Shri
 Nair,  Shri  N.  Sreekantan
 Nair,  Shri  Vasudevan
 Nambiar,  Shri
 Paswan,  Shri  Kedar
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 ~Abirwar,  शत  Nathu  Ram  ~  W/S€f~\Viswanathan,  Shri  G.
 ri  Nathu  Ram

 Arumugam,  Shri  R.  S.
 Awadesh  Chandra  Singh,  Shri
 Azad.  Shri  Bhagwat  Jha
 Bhandare,  Shri  R.  D.
 Bhanu  Prakash  Singh,  Shri
 Bhattacharyya,  Shri  C.  K.
 Chandrika  Prasad,  Shri
 Chaudhary,  Shri  Nitiraj  Singh
 Chavan,  Shri  D.  R.
 Desai,  Shri  Morarji
 Deshmukh,  Shri  8.  0.
 Deshmukh,  Shri  K.  6.
 Deshmukh,  Shri  Shivajirao  S.
 Dixit  Shri  G,  C.
 Gandhi,  Shrimati  Indira
 Ganpat  Sahai,  Shri
 Gavit,  Shri  Tukaram
 Ghosh,  Shri  Parimal
 Hazarika,  Shri  J.  N.
 Himatsingka,  Shri
 Jadhav,  Shri  V.  N.
 Kabir,  Shri  Humayun
 Kasture,  Shri  A,  S,
 Katham,  Shri  8.  N.
 Kinder  Lal,  Shri
 Krishnan,  Shri  0.  Y.
 Kureel,  Shri  8.  N.
 Kushok  Bakula,  Shri
 Laxmi  Bai,  Shrimati
 Mahajan,  Shri  Vikram  Chand
 Mandal,  Shri  Yamuna  Prasad
 Master,  Shri  Bhola  Nath
 Minimata  Agam  Dass  Guru,  Shrimati
 Mishra,  Shri  Bibhuti
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 Patil,  Shri  N.  R.
 Ramamurti,  Shri  P.
 Ray,  Shri  Rabi
 Reddy,  Shri  Eswara
 Sen,  Shri  Deven
 Shastri,  Shri  Raghuvir  Singh
 Shastri,  Shri  Shiv  Kumar
 Sivasankaran,  Shri
 Sreedharan,  Shri  A.
 Tapuriah,  Shri  $.  K.
 Thakur,  Shri  Gunanand
 Viswambharan,  Shri  P.
 Viswanatham,  Shri  Tenncti

 N8€$  \Viswanathan,  Shri  0.
 NOES

 Mishra,  Shri  6.  S.
 Mrityunjay  Prasad,  Shri
 Mukerjee,  Shrimati  Sharda
 Pahadia,  Shri  Jagannath
 Pandey,  Shri  K,  N,
 Parmar,  Shri  D.  R.
 Partap  Singh,  Shri
 Parthasarathy,  Shri
 Patel,  Shri  N.  N.
 Patil,  Shri  C.  A.
 Prasad,  Shri  Y.  A.
 Radhabai,  Shrimatj  B.
 Raju,  Shri  D.  B.
 Ram  Dhan,  Shri
 Ram  Subhag  Singh,  Dr.
 Ram  Swarup,  Shri
 Rana,  Shri  M.  B.
 Randhir  Singh,  Shri
 Rao,  Shri  J.  Ramapathi
 Rao,  Shri  Thirumala
 Raut,  Shri  Bhola
 Rohatgi,  Shrimati  Sushila
 Roy,  Shri  Bishwanath
 Saigal,  Shri  A.  S.
 Salecm,  Shri  M.  Y.
 Sanji  Rupji,  Shri
 Sapre,  Shrimati  Tara
 Shastri,  Shri  8.  N.
 Sheo  Narain,  Shri
 Sher  Singh,  Shri
 Sheth,  Shri  T.  M.
 Shinde,  Shri  Annasahib
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 Shinkre,  Shri
 Siv  Chandika  Prasad,  Shri
 Shukla,  Shri  Vidya  Charan
 Siddheshwar  Prasad,  Shri
 Sinha,  Shri  Mudrika
 MR.  DEPUTY-SPEAKER  :  _  The

 result*  of  the  division  is  :

 Ayes  52;  Noes  75.
 The  ‘Noes’  have  it;  the  ‘Noes’  have

 it.
 The  motion  was  negatived.

 MR.  DEPUTY-SPEAKER  :  We
 shall  now  proceed  with  general  discus-
 sion.  Shri  Goyal.  Five  hours  were
 allotted  for  this  Bill,  How  many  hours
 shall  we  have  for  general  consideration
 and  third  reading  and  for  clause  by
 clause  consideration  ?  Three  and  two?

 SHRI  SHRI  CHAND  GOYAL  :
 (Chandigarh):  This  Bill  was  discussed
 in  the  Rajya  Sabha  for  4  days.  It  is  a
 smaller  House  than  hours.

 MR.  DEPUTY-SPEAKER  :  The
 Business  Advisory  Committee  allotted  5
 hours  for  it.

 SHRI  SHRI  CHAND  GOYAL  :  I
 was  present  in  the  Committee  from
 beginning  till  end.  Only  the  discussion
 of  the  Bill  was  agreed  to;  no  time  was
 allotted.  Otherwise,  we  would  have
 pressed  there  for  extension  of  time.

 MR.  DEPUTY-SPEAKER  :  All  the
 representatives  were  present;  five  hours
 were  allotted.  Let  us  have  2  hours  for
 general  consideration,  2  for  clause  by
 clause  and  |  hour  for  third  reading.

 SHRI  SHEO  NARAIN  :  How  can
 the  Member  who  was  present  in  the
 Committee  and  was  a  party  to  its  deci-
 sion  come  here  and  oppose  it  ?

 SHRI  SHRI  CHAND  GOYAL  :  Dr.
 Ram  Subhag  Singh  knows  it.  No  time
 was  allotted.

 MR.  DEPUTY-SPEAKER  :  He  may
 proceed  with  his  speech.

 श्री  श्री  चन्द  गोयल  :  उपाध्यक्ष  महोदय,
 इस  विधेयक  के  प्रावधानों  के  सम्बन्ध  में  जो
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 Supakar,  Shri.  Sradhakar
 Suryanarayana,  Shri  K.
 Uikey,  Shri  M.  0.

 वैधानिक  आपत्तियां  की  गई  हैं,  में  उनका
 समर्थन  करता  Zl  मुझे  इस  बात  का  भव

 है  कि  हमने  इप  विधेयक  में  जो  वैधानिक
 कमियां  रहने  दी  हैं,  उन  के  कारण  कहीं  यह
 विधेयक  अवैध  न  घोषित  हो  जाये।  इस
 लिए  माननीय  सदस्य,  श्री  बनर्जी,  ने  जो

 यह  सुझाव  दिया  है  कि  इस  बारे  में  हमें
 अपने  काननी  विशेषज्ञों  और  एटार्नी-जेने रल
 की  सहायता  लेनी  चाहिए,  में  उसका  समान
 करता  हूं

 आज  तक  सरकार  यह  नहीं  वता  पाई  है
 कि  इस  विधेयक  के  लाने  का  उद्देश्य  क्या  है।
 इस  विधेयक  पर  विचार  करने  के  लिए  जो
 प्रवर  समिति  बनी  थी,  उसमें  अनेक  प्रकार
 के  गवाह  पेश  हुए  थे,  जिन  में  सरकारों  के
 प्रतिनिधि,  औद्योगिक  संस्थानों  के  प्रबन्धक
 और  मज़दूर  संगठनों  के  नेता  आदि  सब  लोग
 शामिल  हैं।  उन  में  से  किसी  भी  गवाह  ने

 यह  नहीं  कहा  है  कि  इस  विधेयक  को  लाने
 की  आवश्यकता  थी,  यह  इस  विधेयक  से  पहले
 जो  स्थिति  थी,  उस  में  उन  को  कोई  विशेष

 कठिनाइयां  पेश  आ  रही  थीं,  या  औद्योगिक

 संस्थानों  की  ठीक  प्रकार  से  रक्षा  नहीं  हो  रही
 थी।  आज  तक  किसी  ने  इस  प्रकार  की  कोई
 शिकायत  लिखित  रूप  में  मंत्रालय  को  नहीं
 की।  इस  स्थिति  में  में  नहीं  समझता  कि  इस
 प्रकार  के  विधेयक  को  लाने  की  क्या  आवश्यकता

 थी।
 46.26  hrs.
 [Suri  7,  D.  BHANDARE  in  the  Chair]

 मंत्री  महोदय  ने  इस  विधेयक  की  कुछ
 व्याख्या  करने  की  कोशिश  की  है।  उन्होंने
 कहा  है  कि  वाच  ऐण्ड  वार्ड  शायद  इन  औद्यो-
 गिक  संस्थानों  की  रक्षा  करने  में  समर्थ  नहीं
 था,  शायद  वह  उतनी  योग्यता  नहीं  रखता  था  |

 *The  following  Members  also  recorded  this  votes
 AYES:  Sarvashri  S..M.  Joshi,  Mohammad  Ismail,  Dhireswar  Kalita,  Lobo  Pra-

 bhu  and  S.  S.  Kothari,
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 लेकिन  में  यह  जानना  चाहता  हूं  कि  क्या  हम
 वाच  एण्ड  वार्ड  के  स्टाफ़  की  भर्ती  के  सम्बन्ध
 में  कोई  नया  कानून  नहीं  बना  सकते  थे,  उसमें
 दूसरे  लोग  नहीं  रख  सकते  थे,  उनकी  सर्विस
 कन्डीशन्स  को  सुधारने  के  लिए  और  उन  में
 अनुशासन  लाने  के  लिए  उचित  पग  नहीं  उठा
 सकते  थे

 में  निवेदन  करना  चाहता  हूं  कि  यह  प्रश्न
 हर  एक  गवाह  से  पूछा  गया  और  प्रवर  समिति
 को  बताया  गया  कि  राज्य  सरकारों  की  पुलिस
 ने  कभी  किसी  प्रकार  की  सहायता  देने  से
 इन्कार  नहीं  किया।  गवाहों  से  यह  प्रश्न
 भी  पूछा  गया  कि  आज  तक  सरकारी  सम्पत्ति
 को  तोड़-फोड़  के  कारण  कितनी  हानि  हुई
 उस  के  उत्तर  में  गवाहों  ने  बताया  कि  बहुत
 मामूली  ।

 हमारे  भूतपूर्व  इंस्पेक्टर-जेनेरल  आफ़  पुलिस,
 श्री  एस०  एम०  दत्त,  ने  अपनी  गवाही  में  कहा
 है  कि  यह  बिल  उनके  दिमाग़  की  उपज  है।
 में  समझता  हूं  कि  हमारे  मंत्री  महोदय,  श्री
 विद्याचरण  शुक्ल,  तो  केवल  इस  को  कानूनी
 जामा  पहना  रहे  हँ  जहां  तक  किसी  की

 सूझ-बूझ  का  ताल्लुक  है,  यह  बिल  इस  मंत्रालय
 की  नहीं,  बल्कि  भूतपूर्व  इंस्पेक्टर  जेनेरल
 आफ़  पुलिस,  श्री  एस०  एम०  दत्त,  के  दिमाग़
 की  उपज  है  q

 में!  निवेदन  करना  चाहता  हूं  कि  अधिकतर
 राज्य  सरकारों  ने  इस  बिल  का  विरोध  किया
 है।  पंजाब  सरकार  ने  इस  का  विरोध  किया
 है।  बंगाल  की  श्री  पी०  सी०  घोष  की  सरकार
 ते,  जो  कांग्रेस  के  समर्थन  से  चल  रही  थी,
 इस  विधेयक  का  विरोध  किया  है।  आसाम
 के  मुंख्य  मंत्री,  श्री  चालिहा,  तो  केन्द्रीय
 सरकार  के  मन्जूर-नज़र  हैं,  उस  के  खात  आदमी

 हैं।  उन  की  सरकार  मे  भी  इस  विधेयक  का
 विरोध  किया  है।  इसी  प्रकार  मद्रास,  के  रल,
 बिहार  और  मसूर  को  सरकारों  ने  भी  इस
 बिल  पर  आपत्ति  की  है  और  उन्होने  यह  चिन्ता
 प्रकट  की  है  कि  इस  से  केन्द्र  और  राज्यों  के
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 सम्बन्ध  बिगड़ने  की  संभावना  है।

 में  यह  भो  निवेदन  करना  चाहता  हूं  कि
 यह  बिल  मजदूरों  के  हितों  पर  कुठाराघात
 है।  आज  हम  अपने  मजदूरों  पर  क्‍यों  नहीं
 विश्वास  कर  सकते?  जो  मज़दूर  हैँ,  आप  को
 तो  याद  होग।,  962  के  अन्दर  जब  हमारे  देश
 के  ऊपर  आपत्ति  आई  थी  और  देश  के  अन्दर
 एमर्जेतों  घोषित  की  गई  थी  उस  समय  क्‍या
 इन  सारे.  संस्थानों  के  मजदूरों  ने  देशभक्ति
 की  भावना  से  काम  नहीं  किया?  इसलिए
 आज  उनके  ऊपर  इस  प्रकार  का  अविश्वास
 क्यों  प्रकट  किया?  उन  को  विश्वास  में  अगर
 लेंगे  तो  वह  उस  विश्वास  के  पात्र  बनेंगे।

 जहां  तक  इस  बिल  का  सम्बन्ध  है,  में  ने
 निवेदन  किथा  कि  राज्य  सरकारों  के  ऊपर
 भी  एक  प्रकार  का  अविश्वास  है।  जब  आज
 तक  इस  प्रकार  की  कोई  शिकायत  हमारी
 सरकार  के  पास  नहीं  है  कि  किसी  राज्य
 सरकार  की  पुलिस  ने  सम  पर  सहायता
 देने  से  इन्कार  किया  हो  7  किसी  प्रकार
 का  असहयोग  उन  की  ओर  रे  हुआ  हो।  तो
 में  नहीं  समझता  कि  इस  बा  क।  आज  क्या
 औचित्य  है  कि  इस  प्रक/र  हम  उन  के  उपर  एक
 अविश्वास  का  प्रस्ताव  पास  कर  के  उनके  जो
 अन्दरूनी  मामलात  हैं  उसमें  किसो  प्रकार  का
 भी  हस्तक्षेप  करें।  एक  तरफ  जब  नेशनल
 एन्टीप्रेशन  की  बात  हो  रही  है  तो  म॑  समझता

 हूं  कि आज  फिर  से  जो  यह  एक  नाजुक  रिश्ता

 है  केन्द्र  और  राज्य  सरकारों  का  इस  पर

 पुनर्विचार  करने  की  आवश्यकता  है।  केरल
 के  चौक  मिनिस्टर  ने  में  समझता  हूं  कि  केन्द्र
 की  सत्ता  को  एक  प्रकार  की  चुनौती  दी  है।
 आज  जब  तक  हम  सारे  रिश्ते  के  ऊपर  पुन-
 विचार  कर  के  यह  पद्धति  नहीं  अपनाएंगे  और

 यह  परम्परा  नहीं  डालेंगे  कि  जब  तक  राज्य
 सरकारों  को  इस  मामले  में  सलाह  न  ली  जाय,
 तब  तक  उन  की  अनुमति  न  हो  तब  तक  इस
 प्रकार  के  किसी  विधेयक  को  न  लायें,  तब  तक

 यह  रिश्ते  ठोक  नहीं  हो  सकते  हें  1  जैसा  मेंने
 निवेदन  किया  काफी  सरकारों  ने  इस  के  ऊपर
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 आपत्ति  को  है।  इसलिए  में  समझता  हूं  कि
 यह  बिल  हमें  नहीं  लाना  चाहिए  था और  आज

 श्री.  श्री  चन्द  गोयल]
 भी  में  मंत्री  महोदय  से  इस  बात का  अनुरोध
 करूंगा  कि  वह  इस  बिल  को  वापस  लें  क्‍योंकि
 यह  इस  प्रकार  उलझनें  और  अड़चनें  पैदा
 करेगा  ।  जी  आसाम.  सरकार  के  प्रतिनिधि
 गवाही  के  लिए  आए  थे  उन्होंने  इस  वात  को
 स्वीकार  किया  है,  उन्होंने  यह  कहा  है  कि  यह
 जो  विधेयक  है  यह  राज्य  सरकारों  के  आन्तरिक
 मामलों  के  अन्दर  हस्तक्षेप  करेंगा  और  उन्होंने
 यह  भो  कहा  कि  किलो  भो  प्रकार  को  कोई
 औद्योगिक  अशांति  उनके  राज्यों  में  कभी

 नहीं  रहो  7  आसाम  में  चालिहा  साहब  की
 सरकार  है  जया  मेंने  पहले  कहा।  में.  यह
 समझता  हुं,  अगर  सरकार  यह  समझता  है
 कि  किसी  प्रदेश  के  अन्दर  कानून  और  शांति
 को  व्यवस्था  ठोक  नहीं  चल  रही  है  तो  हमारे
 संविधान  की  धारा  355  में  इस  प्रकार  की
 व्यवस्था  है  कि  जो  'राज्य  सरकार  है  वह  केन्द्र
 से  भो  ऐसे  मामलों  |  ऐसो  आपत्ति  के  समय  में
 ड  का  भो  सहायता  ले  सकती  है  1  बजाय  इसके
 fs  “व  उत संविधान  के  प्रावधान  का  उपयोग
 cao  राज्य  सरकारों  का  विश्वास  करते

 :८  ४  दिये  ना  रहे  हैं  जब  कि  किसी  भी
 yee  का  वडबव्रोग  के  आज  तक  कोई  भी

 पउयादरंग  उपस्थित  नहीं  हुआ  है  -  तो  यह  जो
 विधेयक  है,  विश्वास  इस  के  जैसा  कि  जो
 दावान  चन्द  वर्मा  ने  कहा  कि  कहां  हम  किधर
 जा  रहे  हँ,  कितने  प्रकार  की  स्टेट  हम  पैदा
 करेंगे?  एक  बहुत  बड़े  लेखक  हूँ  श्री  जेम्स
 बनने,  उन्होंने  इस  स्थिति  का  विश्लेषण  करते

 हुए  यह  कहा  है  ,  आज  जो  अनेकों  प्रकार  के

 सोशलिजूम  या  दूसरे  इज्म्स  हें,  उन  से  हमें
 इतना  खतरा  नहीं  है  जितना  यह  तीसरा

 खतरा  हमारे  सामने  आ  रहा  है।  उन्होंने  कहा
 कि  यह  जो  मैनेजेरियल  स्टेट  है,  यह  जो
 प्रबन्धकों  का  एक  नया  राज्य  है,  इस  में.  न  आगे
 एम्प्लायर  की  चलेगी,  न  एम्प्लायड  की  चलेगी,
 न  उस  में  जो  मालिक  है  उस'  का  कोई  बस

 रहेगा,  न  मजदूरों  के  कोई  हक  वहां  पर  रहेंगे,
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 यह  जो  मैनेज सं  हें  यही  सब  कुछ  बन  जाएंगे  ।
 तो  में  समझता  हूं  कि  जेम्स  बर्नस  का  यह  जो
 विश्लेषण  है,  उस  की  तरफ  हमें  जरूर  ध्यान
 देना  चाहिए।  इस  विधेयक  के  पास  होने  से
 औद्योगिक  संस्थानों  के  मालिकों  और  मजदूरों
 के  आपस  के  सम्बन्ध  बिगड़ेंगे।  वह  इस  का

 दुरुपयोग  करेंगे  क्योंकि  इस  के  अन्दर  जो  शक्ति
 और  अधिकार  दिए  गए  हैँ  वह  किसी  भी
 औद्योगिक  संस्थान  के  मैनेजर  को  दिए  गए
 हैं  कि जब  वह  इस  बात  की  आवश्यकता  समझें
 कि  वहां  पर  रक्षा  के  लिए  पुलिस  चाहिए  तो

 है  इस  पुलिस  का  उपयोग  कर  सकते  हे  ।

 अध्यक्ष  महोदय,  आप  तो  एक  काबिल
 वकील  हें,  क्या  आप  इस  बात  को  नहीं  समझते
 कि  इस  के  अन्दर  जो  कम्प्लेनेन्ट  है,  उस  को  ही
 न्यायाधीश  के  स्थान  पर  आरोपित  किया  जा

 रहा  है,  न्यायाधीश  के  तौर  पर  बैठाया  जा  रहा
 है  ।  बजाय  इस  के  कि  वह  आरोप  करे  या  जो
 औद्योगिक  संस्थान  में  उन  का  एक  पक्ष  है  मे  तेज-
 कमेन्ट  और  दूसरा  पक्ष  है  मजदूर,  वजाय  इसके
 कि  दोनों  को  सामने  कठघरे  के  अन्दर  आमने
 सामने  ला  कर  खड़ा  किया  जाता,  दोनों  को

 वरा वर  का  स्थान  दिया  जाता  और  कोई
 तीसरी  एजेंसी  इसके  ,लिए  मुकर्रर  की  जाती
 जो  यह  समझो  कि  क्‍या  इस  संस्थान  के  अन्दर
 इस  प्रकार  को  परिस्थिति  निर्माण  हो  गई  है  कि
 जिसमें  यह  आवश्यक  हो  गया  है  कि  इस  प्रकार  के
 फोटो  दस्ते  का  प्रयोग  उस  के  अन्दर  किया  जाय,
 जो  औद्योगिक  संस्थान  का  मैनेजिंग  डाइरेक्टर

 है  उस  को  इस  बात  का  अधिकार  दिया  गया  है
 कि  वह  इस  पुलिस  फोर्स  को  बुला  कर  दस  का
 उपयोग  कर  सकता  है।  मुझे  इस  वात  की
 गहरी  चिन्ता  है  और  में  समझता  हूं  कि  दोनों
 पक्षों  को  तरांजू  के  दो  पलड़ों  की  तरह  समझ
 कर  समान  व्यवहार  किया  जाता  तो  उचित
 होता  |  उन  के  अन्दर  यह  पक्षपात  कर  के
 उन  को  यह  अधिकार  दे  दिया  गया  है  और
 इसलिए  में  ने  इस  बात  की  चिन्ता  प्रकट  की
 है  कि  यह  जो  एक  मैनेजेरियल  स्टेट  कायम
 हो  रही  है  इसके  बड़े  दुष्परिणाम  निकलेंगे  #



 ३37.  Central  industrial  KARTERA  23,  4890  (SAKA)

 मम  यह  भी  निवेदन  करना  चाहता  हूं  कि

 यह  जो  बिल  है  यह  एक  प्रकार  का  शस्त्र  होगा
 सरकार  के  हाथ  में  मजदूरों  के  हितों  को  कु चलने
 के  लिए  यह  एक  प्रकार  का  शस्त्र  होगा  ट्रेड
 यूनियनों  के  जो  अधिकार  हूं,  ट्रेड  यूनियनों  को

 T  गतिविधियां  2  उन  को  हनन  करने  का  V
 इस  काम  के  लिए  यह  शस्त्र  सरकार  अपने
 हाथ  में  ले  रही  है।  भ॑  तो  यह  समझता
 कि  जहां  तक  राज्य  सरकारों  का  ताल्‍लुक
 और  इस  में  जिस  प्रक/र  को  एजेंसी  पावर्स
 दो  गई  है  अरेस्ट  की  और  सर्च  को  यह  पावर्स
 भी  बड़ो  खतरनाक  हैं  -  इस  का  अरे  यह  होगा
 कि  इस  फोन  का  कोई  भी  अधिकार  किसी  भी
 संस्थान  के  अन्दर  मजदूरों  को  गतिविधियों
 का  जहां  तक  सम्बन्ध  है,  वहां  पर  जा  कर  त॑लाशी
 भो  ले  सकता  है,  गिरफ्तारी  भी  कर  सकता  है  1
 इस  प्रकार  के  जो  अधिकार  हैं  वह  किलो

 पुलिस  फोर्स  को  देना  यह  हमारे  प्रजातंत्र  की
 भावना  के  ब्रिल्कुल  विरुद्ध  है।  जहां  तक  इस
 विधेयक  का  सम्बन्ध  है,  इस  में  संशोधन  से
 भी  इस  की  स्थिति  नहीं  सुधरेगी  1

 This  Bill  can  not  be  amended,  it  has
 to  be  ended.

 इस  को  जब  तक  हम  समाप्त  नहीं  करेंगे  या
 सरकार  वापस  नहीं  लेगी  तब  तक  काम  नहीं
 चलेगा  क्योंकि  जैसा  मेने  कहा  सरकार  ने  कोई
 इस  बात  का  केत  नहीं  बनाया,  कोई  दलाल,
 कोई  तक  नहीं  पेश  किया  कि  कौन  सो  परि-
 स्थिति  का  मुकाबिला  करने  के  लिए  इस  विधेयक
 को  वह  लाए  है।  उनके  इरादे  मुझे  नेक
 दिखाई  जड़ों  देते  सिवाय  इसके  कि  वह  इस
 प्रकार  की  शक्ति  अपने  हाथ  में  लेना  चाहते
 हैं।  मंत्री  महोदय  ने  जो  उदाहरण  दिया  कि
 जो  रेलवे  प्रोटेक्शन  फोन  बसो  थी,  हमे  ने  ती
 लगभग  उसे  के  प्रावधानों  के  मुताबिक  इस
 विधेयक  को  तैयार  किया  है।  लेकिन  फैलने
 प्रोटेक्शन  फोर्स  के  जो  इइ रेक्टर  हैँ  हों  आगा,
 वह  भो  गवाहों  के  अन्दर  आए  थे,  आगा  साहब
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 ने  गवाही  के  अन्दर  कहां  हैं  कि  जों  1... उ
 प्रोटेक्शन  फोन  है  यह  जिस  उद्देश्य  से  बनीं  थीं
 उस  उद्देश्य  की  पूर्ति  में  असफल  रही  है।
 आज जो  पिल्फ्रेज  और  चोरी  है  सरकारी  माल
 की  वह  बढ़ती  जा  रही  है।  आज  इस  प्रकार
 को  स्थिति  बदा  हो  गई  कि  उसे  को  समाप्त
 करने  का  समय  आ  गया  है  क्योंकि  अपने  उद्देश्यों
 में  वह  असफल  रहो।  तो  उस  का  लाभ  न
 उठा  कर  हम  दूसरी  तरफ  इस  प्रकार  का  यह
 बिल  ला  रहे  हैं  और  उसमें  उदाहरण  और
 आदर्श  उस  बिल  का  रख  रहें  हैं  ;  में  समझता

 हूं  इससे  एक  पैरेलल  पुलिस  फलों  राज्यों  के
 अन्दर  खड़ा  हो  जायगी  ।  उनके  अन्दर  आपस
 की  राइवल री,  आपस  के  हितों  की  जो  टक्कर  है,
 वहू  होगी  और  खास  तौर  से  जहां  तक  औद्योगिक
 सुरक्षा  का  सम्बन्ध  है  यह  तो  जो  उसके  मैनेजर्स,
 हैं,  उन  में  जब  तक  इस  प्रकार  की  योग्यता
 और  क्षमता,  जब  तक  उन  के  अन्दर  इस  प्रकार
 की  मनोवैज्ञानिक  भावना  नहीं  होगी  तब  तक
 किलो  भी  संस्थान  को  वह  ठोक  प्रकार  से  चला
 नहीं  सकते  ।  आज हो  क्या  रहा  है?  पशुपालन
 विभाग  के  अधिकारी  को  उठा  कर  दुर्गापुर
 प्लान्ट  का  मैनेजर  बना  दिया  जाता  है  जिस  को
 उस  की  बारहखड़ो  का  भो  पत/  नहीं  कि  किस
 प्रक/र  से  व्यापार  चलता  है,  जिस  प्रकार  से
 मजदूरों  को  प्रोत्साहन  दे  कर  आगे  बढ़ाना
 पड़ता  है,  जिन  को  तनिक  भो  इस  बात  का  ज्ञान
 नहीं  इस  प्रकार  के  व्यक्तियों  को  यह  शस्त्र
 दे  कर  सिवाय  इस  के  कि  व्यूरोक्रेसो  के  ढाचे
 को  आप  और  मजबूत  करे  और  कोई  काम  आप
 नहीं  कर  रहे  हैं  ।  इससे  इस  बिल  का  उद्देश्य
 किसी  तरह  भो  पूरा  नहीं  होगा  बल्कि  इससे
 अनुचित  प्रकार  की  शक्ति  और  अधिकार  उन
 के  हाथ  में  हम  सौंप  देंगे  जो  मजदूरों  के  हितों
 के  ऊपर  आघात  करेंगे  और  उन  के  हितों  का
 हनने  करेंगे  और  जो  केन्द्र  और  राज्य  के  सम्बन्ध
 हैं  वह  इस  से  ओर  बिगड़ेंगे।  इतना  कह  कर
 में  इस  बिल  का  घोर  विरोध  करता  हूं  और
 अपोल  करता  हूं  कि  इस  बिल  को  वापस  लिया
 जाय  t
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 शी  रणबीर  सिंह  (रोहतक)  :  चेयरमैन,

 महोदय,  यह  बिल  वक्‍त  का  तकाज़ा  पेश  करता

 है  और  इस  बिल  के  आने  को  जो  एक  ज़रूरत
 थी  वह  आज  पूरी  हुई  है।  होम  मिनिस्टर

 साहब  इस  बिल  को  आज  इस  हाउस  के  सामने
 लाये  हें,  इस  के  लिये  में  उन  को  बधाई  देना

 चाहता  हूं  7  हर  बात  में  एक  तूफान  खड़ा
 किया  जाता  है,  और  कोई  अच्छी  बात  भी  की
 जाय  तो  उसको  भी  सियासी  रंग  दिया  जाता

 है,  हर  बात  में  ट्रेड  यूनियनिज्म  आ  जातो  है  1

 बड़ो  मोटी  सी  बात  है  कि  यूनियन  सरकार  की

 बहुत  सी  प्रापर्टी  है--पं  एक  मिसाल  पेश
 करता  हूं,  मान  लोजिये  में  किसी  मकान  का
 मालिक  हूं,  उस  मकान  को  खतरा  है,  चाहे
 घर  में  नौकर  रखा  है,  उस  से  खतरा  है,  चाह

 कुक  रखा  है,  उस  से  खतरा  है,  या  चपरासी

 है,  उस  से  खतरा  है,  अगर  में  एक  पुलिस  का

 सिपाही  अपनी  प्रोपर्टी  को  बचाने  के  लिये

 खड़ा  कर  दूं  ताकि  कोई  घर  में  आग  न  लगा
 दे  या  घर  के  जेवर  या  मवेशी  को  न  निकाल
 ले  जाय,  तो  इस  में  नौकर  को  क्‍या  डर  है
 उस  कुक  को  क्या  डर  है,  उस  चपरासी  को
 क्या  डर  है।  अगर  चपरासी  के  इरादे  गलत

 हैं,  अगर  कुक  घर  को  आग  लगा  देना  चाहता
 है,  चपरासी  चोरी  करना  चाहता  है  ,  तो  उस
 का  इलाज  ज़रूर  होना  चाहिये,  न  ऐसे  नौकर
 को  रखना  चाहिये,  न  कुक  को  रखना  चाहिये  ।

 अगर  इस  बिल  की  मंशा  यह  होती  कि  स्ट्राइक
 के  राइट  को  खत्म  किया  जाता  या  राइट  आफ़
 एक्सप्रेशन,  राइट  आफ़  होल्डिंग  मीटिंग,
 इन  पर  हमला  होता  तो  वाकई  में  इस  बिल  की

 मुखालफत  करता।  लेकिन  एक  सीधी  सी
 बात  है  और  वह  साफ़  ज़ाहिर  है  कि  चूंकि  देश
 में  सोशलक्ष्मि  को  लाना  हमारा  ध्येय  है  और
 उसकी  तरफ  बढ़ते  वक्‍त  जिन  बड़ो-बड़ी
 इण्डस्ट्रोज़  को  हमें  नेशनलिस्ट  करना  है,
 टाटा-बिरला-डालमिया  को  यूं  ही  नहीं  छोड़ना
 है,  उनके  कारखानों  को  हमें  लेना  है,  तो  जब
 ये  कारखाने  देश  को  मिलकियत  होंगे  तो  उन
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 की  हिफ़ाज़त  के  लिये  हमें  फोर्स  की  ज़रूरत
 पड़ेगी  7  इस  देश  की  बदकिस्मती  यह  है
 कि  छोटी-छोटी  बातों  पर  बड़े  झगड़े  प॑दा  होते
 हैं,  जो  बात  हरियाणा  में  है  बह  यू०  पी०  में

 नहीं  है,  जो  यू०  पो०  में  है  वह  मद्रास  में  नहीं
 है,  जो  मद्रास  में  है  वह  केरल  में  नहीं  है  -  यह

 वह  देश  है  जहां  केरल  में  विधान  की  ध्रज्जियां
 उड़ाई  जातो  हैं  7  वहां  को  गवर्नमेंट
 माहतो  है  कि  सेन्ट्रल  से  हमारा  कोई  ताल्लुक
 नहीं  है,  जहां  इतनी  सट् रेण्ड  रिलेशनशिप  हो,
 जहां  जुबान  के  झगड़े  हैं,  कहीं  नागार्लण्ड  जसी
 बात  है  जहां  24  घंटे  खतरे  की  हालत  बनी

 रहती  है,  कश्मीर  को  ले  लीजिये,  केरल  को
 ले  लीजिये,  अगर  कहीं  पर  आग  लगा  दी  जाती

 है,  रेलों  को  जलाया  जाता  है  तो  इन  की  हीरा-
 जत  करना  एक  अहम  सवाल  हो  जाता  है।
 मेरे  कहने  का  मंशा  यह  है  कि  इन  अन् डर
 टेकिगस्स  की  जो  प्रोपर्टी  हें,  वे
 इस  मुल्क  की  एसेट्स  हैँ  7  जैसा  क्र पाला नी
 जी  ने  फरमाया  था,  इनको  बिगाड़ने  से
 क्या  फायदा  है।  जहां  इस  देश  में  ज्यादा
 से  ज़्यादा  सोशलिज्म  को  आना  है,  कौम  की
 मिलकियत  को  बढ़ाना  है,  वहां  यह  भी  जरूरी
 हो  जाता  है  कि  कोई  ऐसा  दायरा  बनाया
 जाय  जो  इन  चीजों  को  अच्छे  ढंग  से  रख  सके  |
 इस  बिल  की  मंशा  लेबर  को  कुचलना  नहीं  है,
 अगर  सरकार  लेबर  को  कुचलेगी,  तो  सबसे
 पहले  में  उसकी  मुखालफत  करूंगा।  लेकिन
 अफसोस  यह  है  कि  हर  बात  में  हौव्वा  दिखाया
 जाता  है।  एक  सीधी  सी  बात  है,  अच्छी  तरह
 से  निगाहबानी  करने  के  लिये,  उन  प्रापर्टीज
 की  केअर  रखने  के  लिये  इस  बिल  को  लाया
 गया  है।  अगर  इस  के  लाने  से  मेरे  मकान  की
 हालत  अच्छी  हो  सकती  है  तो  इस  में  क्‍या

 नुकसान  है।  एक-एक  प्रोजेक्ट  में  अरबों
 रुपया  लगा  हुआ  है,  रूरकेला,  बोकारो,  भिलाई
 अरबों  रुपयों  का  सिलसिला  है,  इन  की  हीरा-
 जत  का  इंतजाम  बहुत  जरूरी  है।

 चेयरमैन  साहब,  मेरा  सोनीपत  शहर  है,
 वहां  पर  एक  बहुत  बड़ी  साइकिल  की  फैक्ट्री
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 है।  वह  इतनी  बड़ी  फैक्ट्री  है  कि  उस  .की
 साइकिलें  ईरान,  ईराक  और  दूसरे  मुल्कों
 को  भी  जाती  हें।  उस  फैक्टरी  के  मालिक
 श्री  जानकी  दास  हें  ।  इस  फैक्टरी  ने  भी  अपनी
 एक  बाकायदा  फोर्स  बना  रखी  है,  उस  ने  फौज
 के  कप्तान,  मेजर,  कर्नलों  को  कमाण्डर  के
 तोर  तर  रखा  हुआ  है,  उन  में  जमादार  हें
 हवलदार  हें,  सिपाही  हँ,  बाकयादा  परेड  होती
 है,  जब  एक  प्राइवेट  इण्डस्ट्री  अपने  यहां  फोर्स
 रख  सकती  है,  उस  की  बाकायदा  ड्रेस  है,  यहां
 एक  बात  और  कह  दूं  कि  एक  मिसाल  भी
 सोनीपत  की  फैक्टरी  के  बारे  में  सुनने  में  आई-
 मेरा  वहां  की  ट्रेड  यूनियन  से  ताल्लुक  रहा  है-
 जब  कि  पिछले  दस  सालों  में  उस  सिक्‍योरिटी
 फोन  के  कप्तान  ने,  उस  के  जमादार  ने,  उस  के
 सिपाही  किसी  भी  कर  को  पीटा  हो  या  जेल
 में  दे दिया  हो  -  कभी  ऐसा  नहीं  हुआ  1  जब
 प्राइवेट  में  नहीं  होता  तो  गवर्नमेंट  में  कसे

 होगा  1  आखिर  ये  मजदूर  भाई  कौन  हें,  यह
 देश  किस  का  है,  हमारे  भाइयों  का  है.

 श्री  राम मृति  (मुदीर):  आप  कहते  हें
 कि  यह  प्रापर्टी  की  हिफ़ाज़त  के  लिये  है,  में

 पूछना  चाहता  हूं  वह  किस  की  प्रापर्टी  है,  क्या
 मैनेजर  की  प्रापर्टी  है  ?

 श्री  रणधीर  सिह:  गवर्नमेंट  की  प्रापर्टी

 है।

 श्री  राममूर्ति :  अगर  गवर्नेमेन्ट  की  प्रापर्टी

 है  तो  मैनेजर  को  अधिकार  क्‍यों  देते  हें,  बकर
 को  अधिकार  क्‍यों  नहीं  देते  हें

 श्री  रणधीर  सिह:  मालूम  होता  है  राम-

 मूर्ति  साहब  ने  बिल  नहीं  पढ़ा  है।  मेंने  शुरू
 से  आखिर  तक  तीन-तीन  बार  बिल  को  पढ़ा
 है,  निशान  लगा-लगा  कर  काला  कर  दिया  है,
 श्री  स्टडी  की  है  तब  बोलने  के  लिये  खड़ा
 हुआ  हूं  :  एक  भी  जगह  बता  दीजिये---मैने-
 जर  के  अख्तियारात  इस  में  क्या  हूं,  वह  क्‍या
 करेगा  ?  सेन्ट्रल  गवर्नमेंट  की  प्रापर्टी  है,

 सेन्ट्रल  'गवर्नमेंट  उस  को  बचायेगा।  अगर
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 घर  को  कोई  मुलाज़िम  उस  को  नुकसान
 पहुंचाये  तो  क्या  आप  उस  की  हिफ़ाज़त  नहीं
 करेंगे  ?  सेन्ट्रल  गवर्नमेंट  की  या  मैनेजर  की
 इसमें  कोई  ऐसी  मंशा  नहीं  है  कि  ट्रेड  यूनियन
 के  राइट  को  राइट  आफ़  फ्रीडम,  राइट  आफ़
 स्पीच,  या  फण्डामेन्टल  राइट्स  पर  हमला  किया
 जाय  |

 दूसरी  बात  में  यह  अर्ज़  करना  चाहता  हूं-
 पहले  भी  इस  का  ज़िक्र  आ  चुका  है।  हज़ारों
 की  तादाद  में  यह  फोर्स  चलेगी।  यह  एक
 बड़ी  बदकिस्मती  है  कि  इस  देश  में  हमारी
 फौज  के  करीब  6  हज़ार  नान-कमीशंड
 आफिसर्स  को  निकाल  दिया  गया.  है  और
 लाखों  की  तादाद  में  हमारे  ऐसे  फौजी  जवान
 हैं  जिनको  आज  तक  धन्धा  नहीं  मिला  है।
 में  कहना  चाहता  हूं  कि  इस  फोर्स  में,  जो  कि
 एक  डिस्प्लिन्ड  फोर्स  होगी-इस  में  हरियाणा
 का  सवाल  नहीं  है,  पंजाब  और  यू०  पी०  का
 सवाल  नहीं  है,  बंगाल  का  हो,  किसी  भी  स्टेट
 का  हो,  जो  हमारी  एकक्‍्स-सर्विसिज्ञ  के  लोग
 अभी  तक  एकोमोडेट  नहीं  हो  सके  हें,  जिनका
 सैटिलमेन्ट  होना  है,  रिहैबिलिटेशन  होना  है,
 उनको  इस  में  फर्स्ट  प्रिफरेंस  दिया  जाय,  दूसरे-
 इसके  आने  से  जो  वाच  एण्ड  वार्ड  का  स्टाफ़
 अपरूट  होगा,  दूसरा  प्रिफरेंस  उस  को  दिया
 जाय  इनके  आफिसर  में  पुलिस  दिमाग
 के  लोगों  को  न  लिया  जाय,  जैसे  किसी  एस०
 पी०  को  लगा  दिया,  डी०  आई०  जी०  को
 लगा  दिया,  जो  फौज  के  रिटायर्ड  लोग  हें
 उनको  रखा  जाय,  जिनका  प्रो-लेबर  एटीचूड
 रहा  है।  इस  का  मतलब  हरगिज़  यह  नहीं
 होना  चाहिये  कि  एक  फोन  बन  गई  जो  दंगे
 खत्म  करने  के  लिये  सारी  उम्र  के  लिये  एक
 प्युनिटिव  फोन  बना  दी  जाय।  में  मिनिस्टर
 साहब  से  चाहूंगा  कि  वे  इस  बात  पर  ज़रूर
 ध्यान दें  |

 इस  बिल  के  क्लार्क  9  में  राइट  आफ़  एपील
 एण्ड  डिवीजन  का  प्रोविजन  रखा  गया  है,
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 यह  ठीक  है।  अगर  किसी  अफसर  या  सिपाही
 पर  कोई  एक्शन  हो  गया  है  तो  इस  में  राइट
 आफ़  एपील  है।  सिलेक्ट  कमेटी  में  जब  यह
 बिल  गया  था,  तब  यह  बात  इस  में  आई  गई  |
 लेकिन  आखिरी  पावर  सेन्ट्रल  गवर्नमेंट  को
 है।  वह  चीज़े  तो  है  लेकिन  मेरे  खयाल  में  इसमें
 एक  नेचुरल  कारोलरी  है  कि  अगर  कोई  आर्डर
 फाइनली  किसी  को  सेटिस्फाई  नहीं  करता  है
 तो  फिर  उसे  सुप्रीम  कोर्ट  या  हाई  कोट  में
 226  के  अंतगर्त  रिट  में  जाने  का  अधिकार

 होना  चाहिए।  मे  चाहूंगा  कि  रूल्स  में  इस
 बात  को  साफ  कर  दिया  जाए  कि  अगर  किसी
 आदमी  को  तसल्ली  नहीं  होती  है,  एस०  पी०
 इनचार्ज  से,  डी०  आई०  जी०  से  या  आई०
 जी०  से  ्तो  सेन्ट्रल  गवर्नमेंट  9(  3)  .के  मातहत
 उस  रिकार्ड  को  मंगाए  और  अगर  सेन्ट्रल
 गवर्नमेंट  से  भी  उसकी  तसल्ली  नहीं  होती  है
 तो  फिर  उसे  हाई  कोर्ट  या  सुप्रीम  कोर्ट  में
 रिट  में  जाने  का  अधिकार  होना  चाहिए।

 अब  क्लास  7  में  जो  राइट  आफ  अरेस्ट
 दी  गई  है,  में  उससे  मुत्तफिक  हुं।  क्योंकि
 अगर  किसी  कारखाने  में  यह  मालूम  हों  कि
 कोई  बाहर  का  आदमी  घुस  आया  है,  अब
 अगर  जाब्ता  फौजदारी  के  मातहत,  कोई
 ऐसा  आदमी  जा  रहा,  वह  कोई  सैब्टाज
 नहीं  कर  रहा  है,  उसके  पास  कोई  बम  तो  नहीं
 है,  उसके  पास  इस  किस्म  का  कोई  आला  तो
 नहीं  है  जिससे  वह  सारी  फैक्टरी  ही  खत्म  कर
 दे,  उसका  वारंट  आफ  अरेस्ट  लेने  के  लिए
 वहां  का  सिक्योरिटी  आफिसर  या  सिपाही
 किसी  अदालत  में  जाए  और  165,  सी०
 आर०  पी०  सी०  के  मातहत  वारंट  ले,
 तब  तक  तो  वह  आदमी  वहां  पर  आग  भी  लगा
 देगा  ।  इसके  बावजूद  हमारे  दोस्त  कहते  हें
 कि  बाई  राइट  आफ  अरेस्ट  क्‍यों  हो  में
 अज्ज  करना  चाहता  हुं  कि  आप  अपने  घर  में
 ही  देख  लीजिए,  अगर  कोई  आदमी  आकर
 हमला  करता  है,  लूट  करता  है  या  आग  लगाता

 है,  तो  हर  प्राइवेट  आदमी  उसको  पकड़  कर
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 थाने  ले  जा  सकता  है।  में  तो  कहता  हूं  कि
 इसमें  सिक्योरिटी  आफिसस  को  जो  अधिकार
 दिए  जा  रहे  हैं,  वे  इंडिविजुअल  आदमियों  से
 कतई  ज्यादा  नहीं  हें  ।  उनको  तो  वही
 हक  दिये  गए  हें  जोकि  हर  एक  आदमी  को
 हासिल  हैं।  अगर  श्री  राममूर्ति  की  कार
 कोई  चोरी  करना  चाहे  तो  क्या  उसे  ले  जाने
 देंगे?  उस  चोर  को  वे  कतई  नहीं  जाने  देंगे
 बल्कि  नजदीकी  हवालात  में  ले  जायेंगे  वहां
 अगर  कोई  नहीं  सुनेगा  तो  एस०  पी०,  डी०
 आई०  जी०  और  आई०  जी०  से  मिलेंगे  और
 फ़िर  शुक्ला  जी  से  मिलेंगे।  लेकिन  कार  को
 श्री  राममूर्ति  छोड़ने  वाले  नहीं  हें  7  और  यहां
 तो  सरकार  की  करोड़ों  रुपए  की  प्रापर्टी
 का  सवाल  है।  .  (व्यवधान)  इसलिए
 यह  कोई  नयी  बात  नहीं  की  जा  रही  है  ।
 हमारा  एनफोर्समेंट  का  स्टाफ  है,  एक्साइज
 का  स्टाफ  है,  कस् टम्स  का  स्टाफ  है,  ऐसे  तमाम
 सिविलियन  आफिस से  हँ  जिनको  राइट  आफ
 अरेस्ट  दी  गई  है।  तो  यह  कोई  नयी  चीज़
 नहीं  की  जा  रही  है।  लेकिन  में  मिनिस्टर
 साहव  से  यह  जरूर  चाहूंगा  कि  ठीक  है,  राइट
 आफ  अरेस्ट  होनी  चाहिए,  कानूनी  पकड़
 होनी  चाहिए  क्‍योंकि  करोड़ों  रुपए  की  जायदाद
 की  हिफाजत  का  सवाल  है  लेकिन  उसके  साथ

 ही  साथ  यह  जरूर  हो  जाए  कि  इस  राइट
 आफ  अरेस्ट  का  मिसयूज़  न  हो  और  लेबर  के
 साथ  जो  आपके  ,रिलेशन्स  हे  वह  वर्सेन  न

 हों,  बल्कि  म्प्र्व  करें।

 अब  कलाओं  12  9  जो  सर्च  की  बात  है
 उसके  बारे  में  हमारे  राममूर्ति  जी के  दिमाग
 में  यह  बात  ठीक  आ  सकती  है  कि  कहीं  भले
 आदमी  की  पगड़ी  ही  न  उतारना  शुरू  करदें  |
 कहीं  हमारे  राममूर्ति  जी  वहां  पर  अपनी
 लीडरी  चमकाने  के  लिए  जाएं  और  उन  से

 ही  कह  दिया  जाए  कि  अपना  फाड़ा  दे  दीजिए  V
 यह  चीज़  में  समझता  हूं  हो  सकती  है  कि  कोई
 बोनाफाइडी  फैक्टरी  में  जाता  है  या  कोई
 लीडर  जाता  है  तो  उससे  कहा  जाए  कि  अपना
 झाड़ा  दे  दीजिए  या  अपनी  पेंट  ही  उतार  कर
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 रख  दीजिए  इसलिए  इस  राइट  आफ  सर्च  का

 मिसयूज़  नहीं  होता  चाहिए।

 अब  क्लास  3  को  देखेंगे  जो  हमारे  दोस्तों
 के  एप्रीहेन्शन्स  ह,  वह  अगर  उसको  पढ़ें  तो
 वह  चीज़  साफ  हो  जायगी  ।  इसमें  इनवेस्ट-
 सेशन  एजेन्सी  नहीं  है।  बल्कि  सिक्योरिटी
 फोर्स  है  जोकि  पकड़कर  पुलिस  को  दे  देगी  और
 बाकी  सारे  अधिकार  पुलिस  के  ही  रहेंगे।
 मेरे  दोस्तों  न ेकहा  कि  इसमें  ताल्लुकात  बिगड़
 जायेंगे।  इसमें  तो  हम  स्टेट  को  ही  अख्तियार
 दे  रहे  हें  ।  हरियाणा  में  हरियाणा  की  पुलिस  को
 पंजाब  में  पंजाब  की  पुलिस  को  और  यू  पी  ०  में

 यू०  पी०  की  पुलिस  को  सौप  देंगे  और  वह  कोई
 ज्यादती  होने  नहीं  देगी  ।  इलाज  L0  या  2
 में  तो  कुछ  ज्यादती  हो  भी  सके  लेकिन  कलाम

 I3  तो  एक  बड़ा  भारी  क्रेक  है।  इसलिए
 इसमें  मजदूर  या  किसी  के  साथ  भी  कोई

 ज्यादती  नहीं  होने  पायेगी  1

 आखिर  में  में  एक  बात  पेनालटी  के  बारे  में

 कहना  चाहूंगा।  में  इस  बात  की  तारीफ

 करता  हूं  कि  सिर्फ  उन्हीं  केसेज  को  टेक्स  किया
 जायेगा  जो  कि  काग्निजेविल  होंगे  38(  2)

 में  यह  है:

 “Notwithstanding  anything  contain-
 ed  in  the  Code  of  Criminal
 Procedure,  1898,  an  offence
 punishable  under  this  section
 shall  be  cognizable.”

 नात-काग्निजेबिल  में  उठाकर  बन्द  नहीं  कर

 सकते  हैं  ।  इसलिए  मेरे  दोस्तों  का  जो  खयाल

 है  कि  इसका  मिसयूज़  होगा,  वह  बात  गलत  है।
 कमेटी  में  जब  यह  चीज  डिस्कस  हुई  तो  पहले
 के  बिल  में  काग्निजेबिल  का  जिक्र  नहीं  था,

 लेकिन  बाद  में  यह  चीज़  हो  गई।  इसलिए

 यह  खयाल  करना  कि  मास-स्केल  अरेस्ट  या

 इसका  मिसयूज़,  इसकी  कोई  भी  गुंजायश
 :क्लास  8  की  तरह  नहीं  रह  जाती  है  1
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 आखिर  में  में  एक  बात  कहना  चाहता  हूँ
 कि  जब  हम  एक  फोर्स  खड़ी  कर  रहे  हैं  तो
 उसकी  कोई  डिसिप्लिन  होगी  ।  अब  क्‍या  वह
 डिसिप्लिन  रज़ाकारों  की  होगी?  वह  डिसि-
 प्लिन  तो  पुलिस  या  फौज  की  ही  हो  सकती  है  4
 यह  चीज़  कमेटी  में  पहले  भी  डिस्कस  हो  चुकी
 है  और  जितने  भी  लूप होल्स  पाए  गए  उनको
 दुरुस्त  कर  दिया  गया।  इन  अलफाज़  के
 साथ  में  इसकी  जोरदार  हिमायत  करता  हूं
 और  इस  हाउस  से  अपील  करता  हुं  कि  कितनी
 जल्दी  हो  सके  इसको  पास  करदे  t

 SHRI  0.  VISWANATHAN  (Wandi-
 wash):  Mr.  Chairman,  if  the  Central
 Industrial  Security  Force  Bill,  which  is
 before  this  House,  is  passed,  we  will
 be  creating  a  force  which  will  be  the
 first  of  its  kind  in  the  whole  world.  In
 no  other  federal  or  quasi-federal  state
 there  is  such  a  force,  whether  it  is  the
 USA  or  Australia  or  Switzerland.

 What  is  the  need  for  this  Bill  and
 for  this  force  ?  Was  there  any  com-
 plaint  of  inadequate  protection  or  lack
 of  protection  for  Central  Government
 undertakings  from  State  Governments  ?
 Was  there  any  complaint  of  law  and
 order  not  being  maintained  in  Central
 Government  undertakings  ?  What  is
 the  need  for  it  ?

 By  bringing  forward  this  Bill  either
 you  suspect  the  State  Governments  or
 you  want  to  over-ride  them.  I  want  to
 tell  this  Government  ‘that  unless  and
 until  you  get  rid  of  this  policeman’s
 attitude  of  treating  the  States  like  sus-
 pects,  you  cannot  run  a  smooth  adminis-
 tration.  When  the  State  Governments
 are  able  to  protect  State  Government
 properties  as  well  as  private  properties,
 perhaps  more  valuable  than  Central
 Government  undertakings,  can  they  not
 protect  the  Central  Government  under-
 takings  which  are  situated  in  States  ?

 We  did  not  have  this  central  indus-
 trial  security  force  during  the  time  of
 the  emergency  from  962  to  1967.  If
 we  could  dispense  with  this  force  then,
 what  is  the  need  for  it  now  ?
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 We  are  told  that  there  is  an  urgency
 now.  Even  if  this  Bill  is  passed  and
 the  force  comes  into  existence,  even
 after  the  creation  of  this  force,  the
 General  Manager  of  Bhilai  Steel  Plant,
 who  appeared  before  the  Joint  Com-
 mittee,  says  that  they  will  keep  watch
 and  ward  and  intelligence  as_  usual.
 ‘What  does  it  mean  ?  It  means  that  it
 will  be  an  additional  burden  on  the
 Central  Government  undertakings  which
 are  already  running  at  a  loss.  So  we
 need  not  burden  the  Central  Govern-
 ment  undertakings  any  more.

 My  objection,  as  I  have  already
 pointed  out,  is  that  this  House  has  no
 competence  to  pass  this  Bill.  I  challenge
 the  competence  of  this  Parliament  to
 legislate  on  the  subject  on  one  ground.
 Though  under  the  Union  List,  item  32,
 Parliament  can  pass  laws  on  Central
 property,  clause  4  of  this  Bill  clearly
 states  that  the  force  which  will  be
 ‘created  after  this  Bill  is  passed  will
 operate  in  the  State’s  jurisdiction.  Hence,
 ‘we  cannot  pass  a  law  on  the  State’s
 jurisdiction.  Even  if  the  State  Govern-
 ments  give  their  consent,  they  cannot
 waive  their  rights  because  the  waiver  of
 rights  cannot  be  given  to  the  States.

 Agaim,  our  Constitution  has  been
 called  quasi-federal  by  the  constitutional
 pundits.  After  the  967  General  Elec-
 tions  and  after  the  formation  of  so
 many  non-Congress  State  Governments,
 there  is  a  strong  opinion  in  favour  of
 giving  more  powers  to  the  States,  that
 is,  to  have  a  full-fledged  federal  State.
 There  are  already  signs  of  friction  and
 Misunderstanding  between  the  State
 Governments  and  the  Central  Govern-
 ment.  If  this  Bill  is  passed,  it  will  ag-
 gravate  the  situation.

 17  Hrs.

 According  to  the  Constitution,  police
 and  public  order  are  the  exclusive  right
 of  the  State  Governments.  The  Seventh
 Schedule  clearly  states  that  by  passing
 this  Bill,  we  will  be  creating  a  parallel.
 police  force.  Two  authorities  cannot
 fanction  in  the  same  jurisdiction.  The
 power  to  search  and  arrest  without~
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 warrant  are  Clearly  police  powers.
 Clauses  18,  9  and  20  would  definitely
 go  to  show  that  they  govern  the  police
 act.  If  two  forces  begin  to  function,  it
 will  create  misunderstanding  and,  in-
 stead  of  solving  law  and  order  problem,
 it  will  aggravate  law  and  order  problem.
 Hence,  naturally,  the  States  feel  that
 their  authority  would  be  undermined  and
 their  powers  would  be  usurped.

 What  do  the  States  think  about  it  ?
 There  was  a  non-Congress  Government
 in  West  Bengal  and  the  former  Chief
 Minister  of  West  Bengal,  Dr.  P.  C.  Sen.
 in  his  letter  dated  7th  December,  964
 written  to  the  then  Home  Minister,  Mr.
 Guilzarilal  Nanda,  says  that  this  measure
 will  be  a  “serious  encroachment  on  the
 State  sphere”.

 Then,  the  Government  of  Mysore,  a
 Congress  Government  says  :

 “The  Government  of  Mysore  have
 carefully  examined  the  propo-
 sal  for  creation  of  the  Central
 Industrial  Security  Force  and
 are  of  the  view  that  the  appa-
 rent  advantages  of  the  propo-
 sal  are  outweighed  by  the  fact,
 among  others,  that  it  is  likely
 to  impair  the  responsibility  of
 the  State  police  for  maintain-
 ing  law  and  order  in  the  in-
 dustrial  areas.  The  State  Gov-
 ernment  are,  therefore,  not
 agreeable  to  the  creation  of
 the  Central  Industrial  Security
 Force  which  is  the  object  of
 this  Bill.”

 Later  on,  after  explanation  given  by
 the  Home  Minister,  they  have  modified
 their  stand  and  said  that  they  have  no
 further  comments  to  make.

 What  does  the  Government  of  Assam
 feel  about  it  ?  The  Government  of
 Assam,  another  Congress  Government,
 says  :

 “The  Government  of  Assam  is  of
 the  view  that  too  much  proli-
 feration  of  separate  formations
 to  handle  the  different  varie-
 ties  of  functions  is  neither
 necessary  nor  desirable.  Such
 measures  for  creation  of  is-
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 lands  of  Central  police  tend
 to  encroach  upon  the  _legiti-
 mate  sphere  of  the  State  res-
 ponsibilities.  The  State  Gov-
 ernment  would  not,  therefore,
 favour  the  idea  of  going  in  for
 the  said  legislation.”

 I  recommend  their  views  to  the  Cong-
 ress  Members  who  speak  on  this  Bill.

 Further,  the  Kerala  Government  says:

 “This  is  an  inroad  into  the  auto-
 nomy  of  the  State.”

 The  Punjab  Government  says  :

 “It  violates  the  very  principle  on
 which  our  Constitution  is
 based.”

 My  own  Government,  the  Govcrn-
 ment  of  Tamilnad,  feels—I  quote  :

 “The  force  will  virtually  be  a  pri-
 vate  police  under  the  Manag-
 ing  Director  of  a  public  sector
 undertaking  and  it  will  be  a
 sad  reflection  on  the  capacity
 of  the  State  Government  to
 protect  properly  industrial
 undertakings  in  their  areas.”

 The  States  are  ready  to  send  their  forces,
 their  police,  for  any  help  as  required
 by  the  Managing  Director  or  the  Gene-
 ral  Manager  to  protect  the  properties  of
 the  Centre.  There  is  no  need  for  such
 a  force.  Both  the  Congress  and  non-
 Congress  Governments  have  got  their
 own  doubts  about  this  Bill.

 Again,  no  trade  union  leader  who
 appeared  before  the  Joint  Committee
 supported  this  measures  because  they
 have  a  suspicion  that  under  clause  7,
 sub-clause  (2),  the  Force,  after  crea-
 tion,  will  function  under  the  general
 supervision,  direction  and  control  of  the
 General  Manager  or  the  Managing
 Director.  This  is  enough  to  make  him
 an  autocrat.  Generally,  when  there  is
 an  industrial  dispute,  the  Managing
 Director  or  the  General  Manager  is  a
 party  to  the  dispute.  When  the  power
 is  given  to  him  to  function  under  his
 orders,  the  Force  will  go  against  the
 labour  movement.  Hence  there  is  ob-
 jection  from  the  labour  side.
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 According  to  this  Bill,  the  Industrial
 Security  Force  can  be  deployed  and
 withdrawn  according  to  the  wishes  of
 the  L.G.,  Police.  Hence,  it  is  not  like
 the  Watch  and  Ward  staff  which  is  there
 all  the  24  hours  and  all  the  2  months
 in  a  year.  So,  it  means  that  there  are
 more  functions  for  this  Force.  It  is  not
 like  the  Watch  and  Ward  staff  as  our
 Congress  friend,  ‘Shri  Randhir  Singh,
 put  it.  Hence,  the  trade  union  leaders
 feel  that  this  Force  may  be  used  against
 them,  against  the  trade  union  activities.
 This  Force  will  widen  definitely  the  gulf
 between  the  management  and  the  labour
 in  the  public  sector  undertakings  and
 there  will  always  be  tension  in  the  pub-
 lic  sector  undertakings.

 They  say  that  this  is  only  a  carbon
 copy  of  the  Railway  Protection  Force.
 When  we  have  accepted  the  Railway
 Protection  Force,  what  is  the  objection
 for  this  Bill,  they  ask.  When  the  Rail-
 way  Protection  Force  Bill  was  brought
 before  the  House,  the  House  was  told
 that  the  Railways  had  a  special  posi-
 tion;  they  run  thousands  of  miles  in  so
 many  States,  that  the  railway  properties
 are  sOattered  all  over  the  country,  that
 they  run  in  danger  zones,  there  are  pil-
 ferages  on  a  large  scale,  and  all  that.

 The  then  Railway  Minister  thus  persu-
 aded  the  House  to  accept  the  Bill  and
 the  House  did  so.  But  now  what  is  the
 special  condition  for  this  Bill  ?  In  fact,
 the  Head  of  the  Railway  Protection
 Force,  the  I.G.  of  the  Railway  Protection
 Force,  who  appeared  before  the  Joint
 Committee  could  not  convince  the  mem-
 bers  of  the  Committee  that,  after  the
 formation  of  the  Railway  Protection
 Force,  the  situation  had  improved.  When
 it  was  specifically  put  to  him  that  theft
 and  other  things  had  gone  up  after  the
 formation  of  the  Force,  he  could  not
 convince  the  Committee  by  giving  sta-
 tistics  that  the  situation  had  improved.
 Hence,  as  our  friend,  Shri  Kandappan,
 who  was  in  the  Committee,  has  given
 a  dissenting  note,  there  is  a  case  for
 winding  up  the  Railway  Protection  Force
 itself  and,  therefore,  there  is  no  case
 for  setting  up  a  new  Force  on  the  same
 model.
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 What  will  happen  if  this  Bill  is  pass-

 ed  and  the  Industrial  Security  Force  is
 created  ?  If  this  Bill  is  passed,  then
 each  Ministry  will  be  tempted  to  have
 a  Force  of  its  own.  When  Mr.  Shukla
 has  one,  can't  I  have  one,  Mr.  Sher
 Singh  will  think,  Dr.  V.  K.  R.  V.  Rao,
 Minister  for  Transport  and  Shipping,
 may  bring  a  Bill  to  have  his  own  Force
 to  protect  the  ports.  Dr,  Karan  Singh
 may  bring  another  Bill  to  have  his  own
 Force  to  protect  the  Air  Force.  Then,
 Most  probably,  our  Law  Minister,  Shri
 Govinda  Menon,  may  prefer  a  Bill  to
 have  a  separate  Force  for  the  protection of  Ministers  when  they  tour  their
 States.  Thus,  there  will  be  a  mushroom
 growth  of  Forces  without  any  co-ordi-
 nation.  Instead  of  having  a  Welfare
 State,  we  will  be  having  a  Police  State—
 nothing  more  or  nothing  less  than  that.
 Neither  the  management  of  the  public undertakings  is  keen  to  have  this  Force,
 nor  do  the  labour  lend  support  to  this
 Bill.  Neither  the  Congress  States  like
 this  Bill,  nor  the  non-Congress  Govern-
 ments  desire  this  Bill.  Hence,  the  more
 sensible  thing  that  the  Government  can
 do  is  to  withdrawn  this  Bill  even  at  this
 late  stage.  If  they  do  not  hear  sensible
 things,  then  I  would  request  this  House
 to  throw  out  this  Bill  lock,  stock  and
 barrel.

 आओ  शशि  भूषण  (खरगोन)  :  सभापति
 महोदय,  48  तो  हमें  यह  मान  कर  ही  चलना
 पड़ेगा  कि  राज्य  से  राष्ट्र  सर्वोपरि  है।
 पिछले  दिनों  मेँ  दुर्गापर  गया  था।  इत्तफाक
 की  बात  कि  वहां  का  वाटर  प्लान्ट,  वहां  के
 बकस  ने  रोक  दिया  और  उस  की  वजह  से

 करोड़  रुपये  का  नुक्सान  हो  गया  =  चालीस
 आदमी  थे  जिन्होंने  वाटर  प्लांट  रोका  था
 और  जो  उन  की  लोकल  सिक्‍योरिटी  वाले  थे

 वह  भी  उन  लोगों  के  साथ  नारे  लगा  रहे  थे  1
 जब  इंजीनियर  गये  उनको  रोकने  के  लिये
 तो  सिक्‍योरिटी  वाले  लोग  सामने  खड़े  हो
 गये  कि  अभी  तुम  नहीं  जा  सकते।  एक  घंटे

 ठहर  जाओ।  एक  घंटे  के  अन्दर  वहां  2
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 करोड़  रुपयों  का  नुक्सान  हो  गया।  तीन
 महीने  तक  सारी  फैक्टरी  बन्द  रही।

 इस  से  में  इस  नतीजे  पर  पहुंचा  कि  आज
 कल  जो  पब्लिक  सेक्टर  प्लान्ट  हैँ  वह  सिर्फ
 लोहा  ही  नहीं  बनाते  हें,  अपना  और  सामान  ही
 नहीं  बनाते  हें,  बल्कि  जो  हमारी  सेना  के  सामान
 हें  वे  भी  बनाते  हे  7  रांची  का  जो  बड़ा  कार-
 खाना  है  वह  सेना  की  जरूरत  का  सामान  भी
 बनाता  है  |

 देश  की  सुरक्षा  को  हमें  सामने  रखना
 होगा।  मैंने  आपको  दुर्गापुर  की  मिसाल  दी
 है।  किसी  भी  प्लांट  में  इस  ढंग  की  घटना
 हो  सकती  है।  उसको  कैसे  रोका  जाए,  इसको
 देखना  होगा।  मेरे  भाई  वहां  मौजद  थे।
 वह  पुराते  ट्रेंड  यूनियन  लीडर  हैं।  वहां  मैने
 इन  से  कहा  कि  हमें  इस  ढंग  का  एक  कानून
 जरूर  लाना  चाहिये  ताकि  कम  से  कम  जो
 देश  को  रक्षा  करते  हैं,  जो  सिक्योरिटी  करते
 हैं,  उनको  इस  प्रकार  की  ट्रेंड  यूनियन  एक्ट-
 वीटो  में  हिस्सा  लेने  की  आज्ञा  नहीं  होनी
 चाहिये  कि  जब  जलाया  जा  रहा  है  एक  प्लांट
 तो  उस  वक्त  उनके  साथ  मिल  कर  नारे  लगायें,
 जो  डिसरप्टिव  कोसिस  हैं,  उनके  साथ  मिल
 कर  नारे  लगायें।  हमारे  भाई  साहब  वहां
 मौजूद  थे।  वहां  यह  तय  हुआ  है।

 आप  देखें  कि  i9  तारीख  को  हड़ताल
 हुई  थी  T  हमारी  एक  ट्रेड  यूनियन  है  एयर
 सर्विसिस  में  ।  उनके  लोगों  के  बहुत  से  तार
 आए  त्रिवेन्द्रम  से  कि  वहां  के  जो लोकल  अधि-
 कारी  थे  वे  उनसे  कह  रहे  थे  कि  तुम  हड़ताल
 पर  जाओ  और  उनको  बहुत  सी  धमकियां
 भी  दी  गई  थीं।  में  हड़ताल  का  कभी  विरोधी

 नहीं  रहा  हूं।  लेकिन  एक  आदमी  हड़ताल
 पर  नहीं  जाना  चाहता,  उसे  कोई  धमकी
 दे  और  वहां  तोड़फोड़  की  बात  हो,  तो  इसका
 हामी  भी  में  नहीं  हूं।  देश  को  एक  रखने:
 की  जरूरत  की  जो  चोटें  हैं जैसे  हमारे  पब्लिक
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 सेक्टर  के  प्लांट  हैं,  रेलें  हैं,  हवाई  जहाज  हैं
 और  सेना  के  जो  कारखाने  हैं  उन  पर  कहीं  भी
 किसी  प्रकार  का  आघात  हो  तो  उस  आघात
 से  उनको  बचाना  सारे  राष्ट्र  की  जिम्मेदारी
 हो  जाती  है।  सारे  राष्ट्र  का  यह  कर्त्तव्य
 हो  जाता  है  कि  वह  उनकी  रक्षा  करे।  इस
 ढंग  की  एक  फोर्स  जरूर  होनी  चाहिये  जो  इस
 तरह  की  गतिविधियों  को  रोक  सके।  जो
 साम्यवादी  देश  हैं  वहां  भी  इस  प्रकार  की  फोर्स
 हैं।  सारे  संसार  में  इस  ढंग  से  है।  राज्य
 से  राष्ट्र  के  हित  को  हमें  सर्वोपरि  रखना  होगा  ।
 राष्ट्र  के  हित  के  जो  प्लांट्स  हैं,  जो  हमारी
 लाइफ  लाइन  हैं  उनकी  सुरक्षा  की  व्यवस्था
 करना  हमारा  फर्ज  है।  जब  तक  लोगों  में  यह
 भावना  न  आए  कि  इस  देश  की  कोई  भी  चीज़
 चाहे  बस  हो,  स्कूल  की  खिड़की  हो,  देश  का
 कोई  कारखाना  हो,  उसको  अगर  नुक्सान
 पहुंचता  है,  वह  मातृभूमि  पर  आघात  होता  है,
 कोई  अगर  उनको  नुक्स  पहुंचाता  है  तो  उससे

 मातृभूमि  पर  आघात  होता  है,  तब  तक  इस
 तरह  की  फोन  का  होना  बहुत  जरूरी  है  जो
 उनकी  रक्षा  कर  सके  ।  में  कानून  पर  विश्वास
 कभी  नहीं  करता।  कानून  बनने  के  वाद  भी
 तोड़फोड़  की  कार्रवाइयां  हो  सकती  हैं।  इस
 वास्ते  हमें  लोगों  में  राष्ट्रीय  भावना  पदा
 करनी  होगी  ।  लेकिन  जब  तक  राष्ट्रीय  भावना
 लोगों  में  पैदा  नहीं  होती  है  तब  तक  देश  की

 सुरक्षा  के लिए  पब्लिक  सेक्टर  के  जो  कारखाने
 हैं  जिन  में  देश  का  चार  हज़ार  करोड़  रुपया
 लगा  हुआ  है,  जिसमें  नम्बियार  साहब  का  भी
 पैसा  है  जो  उन्होंने  टैक्सों  के  रूप  में  दिया  है,
 हमारा  भी  पैसा  है,  अमीर  का  भी  है  और  गरीब
 का  भी  है,  उसकी  रक्षा  करने  का  उत्तरदायित्व
 इस  सदन  के  ऊपर  आता  है।  इसलिए  मेँ
 अपील  करता  हं  खास  तौर  से  अपने  साथियों
 से  कि  हमने  जो  कुछ  अपनी  आंखों  के  सामने

 होते  हुए  देखा  है  दुर्गापुर  में  तथा  दूसरी  जगहों
 पर  उसको  मद्देनजर  रखते  हुए  यह  बहुत
 जरूरी  है  कि  हम  अपनी  चीज़ों  की  रक्षा  का
 प्रबन्ध  करें।  यह  उत्तरदायित्व  हमारा  है
 और  इसका  हमें  निर्वाह  करना  होगा।
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 SHRI  NAMBIAR  (Tiruchirappalli)  :
 Mr.  Chairman,  Sir,  I  strongly  oppose  the
 Bill  for  the  reasons  already  mentioned
 by  many  of  my  colleagues  here  on  this
 side.

 Sir,  the  first  thing  is,  it  is  an  en-
 croachment  on  the  rights  of  the  State
 Government.  After  all,  the  State  Gov-
 ernments  are  in  charge  of  law  and  order,
 and  they  are  expected  to  execute  their
 part  of  the  duty,  whether  it  is  in  the
 case  of  Central  undertaking  or  State
 undertaking.  In  case  the  Central  Gov-
 ernment  feels  that  a  particular  State  is
 not  discharging  its  duty  properly  the
 Centre  can  tell  that  State  Government
 to  do  so,  and  it  cannot  circumvent  the
 whole  thing  by  sending  an  army  or  a
 police  force—whatever  name  you  may
 call  it—there  and  say  that  it  is  the
 duty  of  the  Central  Force  to  look  after
 the  undertaking.  For  instance,  Sir,  I
 will  quote  one  example.  Yn  our  part
 of  the  country,  in  Madras  State,  in
 Neyveli,  we  have  got  the  Neyveli  Lig-
 nite  Corporation—a  very  big  Under-
 taking  of  the  Centre,  with  25,000  em-
 ployees.  It  has  25  sq.  miles  area.  Sup-
 pose  tomorrow  there  is  some  industrial
 dispute  there  involving  dispute  about  the
 wages  etc.  and  then  a  threatened  strike.
 Now,  the  situation  is  this  that  the  State
 Government  has  to  look  after  the  law
 and  order  situation  and  they  could  dep-
 loy  their  force  and  they  do  it  whenever
 it  becomes  necessary.  Hereafter  they
 need.  not  wait  for  the  State  Gov-
 ernment  at  all.  The  General  Manager
 of  the  undertaking  can  send  a
 wireless  signal  to  the  Central  Security
 Force  and  then  a  platoon  of  that  force
 will  go  over  there.  With  the  provisions
 in  this  Bill,  that  force  can  do  anything
 there.  It  is  going  to  function  like  a
 super-State  inside  that  25-square  mile
 area.  They  have  got  every  right  to  do
 anything  they  like—arrest,  detain,  beat
 up,  do  anything.  Clauses  I—i4  are
 very  clear  on  the  point.  The  State



 335  Central  Industrial

 [Shri  Naimbiar]
 Government  will  be  there  only  to  see
 this  going  on;  as  a  matter  of  fact,  the
 State  authorities  may  not  even  be  able
 to  go  and  do  anything  there.  The  juris-
 diction  of  the  State  Government  will
 be  kept  out  of  the  limits  of  that  under-
 taking.  That  is  what  is  being  contemp-
 lated.

 Is  this  necessary  in  the  present  state
 of  Centre-State  relations  we  find  in  the
 country  ?  There  is  the  Railway  Protec-
 tion  Force.  I  know  about  its  working.
 ]  objected  to  the  Force  in  this  very
 House.  I  said  it  would  be  misused  and
 there  would  be  a  serious  situation.  Only
 last  month,  we  had  such  a  situation  in
 Shoranur  on  the  Southern  Rly.  A  sub-
 imspector  of  the  RPF  illegally  arrested
 and  detained  a  railway  employee  on  the
 ground  that  he  was  having  in  his  posses-
 sion  some  tools.  These  tools  were  the
 normal  tools  with  which  he  works.  Then
 what  happened  ?  The  entire  staff  of
 railwaymen  on  the  Olavakote  section
 went  on  strike  and  trains  were  stopped
 for  5  days.  A  very  big  industrial  dis-
 pute  arose.  I  brought  the  situation  to
 the  notice  of  the  Railway  Minister.

 With  the  passage  of  this  Bill  and  its
 implementation,  all  over  India  a  very
 serious  labour  situation  is  going  to  be
 created.  In  no  industrial  undertaking,
 normal  conditions  will  hereafter  prevail.
 Therefore,  rightly  the  INTUC  and  other
 trade  unions  opposed  it  when  they  ap-
 peared  before  the  Committee.  They
 contended  that  the  workers  are  going  to
 be  deprived  of  their  trade  union  rights
 and  this  super  power  will  be  utilised
 from  Delhi  which  will  be  acting  upon
 the  messages  sent  by  general  managers
 from  all  parts  of  the  country  where
 these  undertakings  are  situated.

 Visualise  the  situation.  There  is  the
 RPF;  there  is  the  CRP;  there  is  the
 military  and  now  the  Central  Industrial
 Security  Force.  With  all  these,  the
 powers  that  be  sitting  in  Delhi  will
 convert  the  country  into  a  unitary  type
 of  Government  and  all  talk  of  State
 autonomy  will  vanish  into  thin  air.
 Naturally  what  will  follow?  Contra-
 dictions  and  disputes  will  arise;  Centre-
 State  friction  will  increase.  We  had
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 the  specific  instance  of  the  despatch  of
 the  CRP  into  Kerala  in  connection  with
 the  September  9  strike.  There  at  least
 the  authority  of  the  CRP  could  be  used
 only  through  the  State  Government.
 Even  then,  they  did  not  do  so.  They
 misbehaved.  The  State  said  there  was
 no  necessity  for  sending  them.  Can
 you  imagine  a  situation  like  the  one
 which  was  there  recently  when  Shri  P.
 Govinda  Menon,  the  hon.  Law  Minis-
 ter,  the  only  Congréss  member  elected
 from  Kerala  out  of  the  9  Parliamen-
 tary  constituencies...

 SHRI  RANDHIR  SINGH  :
 equal  to  hundred.

 SHRI  NAMBIAR  :  All  the  others
 are  from  the  Opposition.  This  solitary
 member  became  a  Cabinet  Minister,  and
 Law  Minister.  What  did  he  say  there  ?
 He  said  that  if  necessary,  not  only  the
 CRP  but  the  army  would  be  sent  to
 Kerala.  He  said  that  on  every  inch  of
 land  and  in  every  sphere  in  Kerala,  there
 are  two  governments  functioning.  This
 is  what  he  said  to  which  the  Chief
 Minister,  Shri  Namboodiripad  objected.
 The  matter  is  already  taken  cognisance
 of  and  correspondence  is  going  on  bet-
 ween  the  two  Governments.

 Once  is

 Now  you  want  the  Industrial  Security
 Force  to  be  sent  there  which  will  inter-
 vene  and  interfere  with  every  industrial
 undertaking  in  the  guise  of  protection.
 The  cow  is  to  be  protected!  The  poor
 cow  must  be  protected  by  somebody
 coming  from  Delhi  under  instructions  !
 Otherwise  it  will  be  killed  and  eaten  up
 by  somebody  else  !  What  a_pitiable,
 sorrowful  state  of  affairs  they  are  trying
 to  picture  before  the  country!  There-
 fore,  we  oppose  this  move.

 Before  I  conclude,  I  shall  draw  your
 attention  specifically  to  Clauses  4]  to
 13,  a  very  reading  of  which  is  abnoxious,
 which  nobody  in  the  name  of  the  Indian
 Constitution  can  tolerate.  Clause  soe
 says  :

 “Any  supervisory  officer  or  mem-
 ber  of  the  Force  may,  without
 any  order  from  a  Magistrate
 and  without  a  warrant,  arrest
 any  person  who  has  been  con-
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 cerned  in,  or  against  whom  a
 reasonable  suspicion  exists  of
 his  having  been  concerned  in
 or  who  is  found  taking  precau-
 tions  to  conceal  his  presence
 under  circumstances  which
 afford  reason  to  believe  that
 he  is  taking  such  precautions
 with  a  view  to  committing,  a
 cognizable  offence  relating  the
 property....”

 That  means  that  the  police  officer  sent
 by  the  Central  Government  is  the  sup-
 reme  authority  in  that  area,  he  can  do
 anything.

 Clause  l2  says  :

 “Whenever  any  supervisory  officer,
 or  amy  member  of  the  Force,
 not  below  the  prescribed  rank,
 has  reason  to  believe  that  any
 such  offence  as  is  referred  to
 in  section  !  has  been  or  is
 being  corumitted  and  that  a
 search  warrant  cannot  be  ob-
 tained  without  affording  the
 offender  an  opportunity  of  es-
 caping  or  of  concealing  evi-
 dence  of  the  offence,  he  may
 detain  the  offender  and  search
 his  person  and  belongings
 forthwith  and,  if  he  thinks
 proper,  arrest  any  person  whom
 he  has  reason  to  believe  to
 have  committed  the  offence.”

 I  am  citizen  and  I  have  got  a  right
 to  move  in  the  Neyveli  Lignite  colony.
 Suppose  I  am  moving  there  and  there
 is  a  industrial  dispute,  the  officer  of  this
 Farce  will  catch  hold  of  my  throat  and
 say  that  I  cannot  go  out  because  he
 has  the  power  to  detain  me,  and  the
 State  police  cannot  rescue  me.  If  my
 hands  are  powerful,  I  can  kick  them
 out,  but  unfortunately  I  have  no  force
 or  army.  Do  you  want  people  to  raise
 armies  to  protect  themselves  against
 these  atrocities  ?  Is  that  what  you
 want  in  this  country  to  counter  this  ?
 Do  not  thrive  on  that  move.
 you  say  the  Central  Government  pro-
 perty  has  to  be  protected.  Tomorrow,
 Birlas  and  Tatas  will  say  that  they  have
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 crores  of  rupees  worth  of  materials,  that
 they  do  not  believe  in  the  Central  or
 State  Government  and  so  they  will  raise
 their  own  armies.  You  know  what
 happened  in  China.  Everybody  had  an
 army  there.  You  want  to  bring  in  China
 here  and  you  say  we  want  to  do  it.

 SHRI  PILOO  MODY:  Do  you
 know  what  is  happening  in  China  ?

 SHRI  NAMBIAR:  Pre-revolution
 China,  before  1949,  not  the  present
 China.  Shri  Piloo  Mody  is  too  big  to
 understand  anything,  a  heavy  duty  per-
 son,  he  cannot  understand  things  be-
 cause  of  his  size.  China  is  too  big,  he
 is  equally  big.

 Coming  to  Clause  14,  it  says  :

 “Subject  to  any  general  directions
 which  may  be  issued  by  the
 Central  Government,  it  shall
 be  lawful  for  the  Inspector-
 General,  on  a  request  received
 in  this  behalf  from  the  Manag-
 ing  Director  concerned  of  an
 industrial  undertaking  in  pub-
 lic  sector,  showing  the  neces-
 sity  thereof,  to  depute  such
 number  of  supervisory  officers
 and  members  of  the  Force  as
 the  Inspector-General  may
 consider  necessary  for  the
 protection  and  security  of  that
 industrial  undertaking  and  any
 installations  attached  thereto
 and  the  officers  and  members
 of  the  Force  so  deputed  shall
 be  at  the  charge  of  the  Manag-
 ing  Director.”

 The  Managing  Director  can  command
 them  and  become  the  supreme  head  of
 the  Force.  What  can  you  do?  If  there
 is  any  industrial  dispute,  that  Managing
 Director  can  dictate  terms.  Therefore,
 there  will  be  an  end  of  the  trade  union
 movement  in  the  public  undertakings
 soon  after  this  Bill  is  passed  into  law
 and  put  into  operation,  if  it  is  not
 struck  down  by  the  Supreme  Court.
 There  are  many  reasons.  So,  hereafter
 it  will  be  the  job  of  the  Trade  Union
 of  the  central  undertakings  to  go  to  the
 Supreme  Court  and  figish  it.  Otherwise
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 {Shri  Nambiar}
 they  will  be  finished  with  their  fist.  There
 is  no  other  way.  That  is  going  to  hap-
 pen.  Therefore  I  am  submitting
 (Interruptions)  that  our  fist  is  not
 enough.  Acharyaji  yesterday  said
 ‘Whatever  you  do,  the  force  at  the
 command  of  the  Government  is  so  big
 and  therefore  what  is  the  use  of  cry-
 ing?’  Are  we  to  submit  to  the  Govern-
 ment  because  they  have  got  superior
 power  ?

 SHRI  J.  B.  KRIPALANI  (Guna)  :
 You  disobey  the  Government  and  reap
 the  consequences.

 SHRI  NAMBIAR  :  You  disobeyed
 the  alien  British  Government.  You
 were  heading  the  Congress  and  you
 fought  and  got  your  freedom.  UlIti-
 mately  we  are  also  going  to  get  rid  of
 the  this  capitalist  Government.  Till  the
 process  is  taken  and  till  the  ideal  is
 reached,  there  is  a  course  and  there  is
 a  path.  There  are  stages  and  phases
 and  we  are  passing  through  them.
 Therefore  you  are  an  elderly  man  and
 you  are  like  my  grand-father—please
 do  not  tell  me  ‘submit  to  the  superior
 force’.  You  tell  an  youngster  like  me
 ‘Resist  if  you  are  right’.  Therefore,  I
 submit  that  this  method  of  Central
 Government  haying  more  power  and
 subjugating  everybody  under  it,  will
 never  happen.  Therefore,  we  strongly
 oppose  the  very  concept  of  this  Bill
 and  we  oppose  it  tooth  and  nail  and  we
 will  oppose  it  till  the  last  sentence,
 the  last  word  of  it.

 SHRI  PILOO  MODY  :
 drop  of  your  blood.

 Till  the  last

 SHRI  NAMBIAR  :  We  strongly
 oppose  the  very  concept  of  this  Bill
 and  we  oppose  it  teeth  and  nail  and  we
 will  oppose  it  till  the  last  sentence  or
 word  of  it.

 SHRI  PILOO  MODY  :  Till  the  last
 drop  of  your  blood.

 SHRI  NAMBIAR  :  I  will  not  be
 able  to  compete  with  him  in  regard  to
 blood.  He  has  more  and  I  have  less.
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 In  that  I  admit  my  defeat  to  a  capitalist
 fellow  and  I  have  less  blood.  Any-
 how  though  it  is  less,  it  is  equally  power-
 ful.

 Therefore,  I  request  the  House  to  re-
 ject  it,  reject  it  totally  and  never  to
 pass  it,

 Thank  you,  Sir.

 श्री  नवल  किशोर  शर्मा  (दोसा)  :  सभा-
 पति  महोदय,  में  इस  बिल  का  समर्थन  करने
 के  लिये  खड़ा  हुआ  हूं  ।  यह  एक  बहुत  महत्व-
 पूर्ण  बिल  है।  हमारे  देश  में  जो  हालात  पैदा
 हो  रहे  हैं  और  जो  हमारी  आर्थिक  स्थिति
 गड़बड़ा  रही  है,  उस  सब  को  देखते  हुए  हम  सब
 का  यह  फर्ज़  था  कि  हम  इस  बिल  का  स्वागत
 करते  |  लेकिन  मुझे  अफ़सोस  है  कि  हमारे
 जो  दोस्त  न॑शनलाइज़ेशन  की  बात  करते  हैं,
 जो  देश  को  आगे  बढ़ाने  की  बात  करते  हैं,  वे
 इस  बिल  का  विरोध  करते  हैं।  जो  लोग
 नशनलाइजेशन  के  खिलाफ़  हैं,  अगर  वे  इस
 बिल  का  विरोध  करते,  तो  में  समझ  सकता
 था।

 यह  सरकार  और  हम  कांग्रेस  के  लोग  यह
 जानते  और  मानते  हैं  कि  देश  की  तरक्की
 तभी  हो  सकती  है,  जब  देश  में  इंडस्ट्री  जेशन
 हो,  शांति  हो।  जहां  तक  इंडस्ट्रलाइ  जेशन  का
 सम्बन्ध  है,  हम  एक  शैशवावस्था  में  से  गुज़र
 रहे  हैं।  इस  समय  हम  निर्माण  की  अवस्था
 में  हैं।  इसलिए  आज  इस  बात  की  ज्यादा
 आवश्यकता  है  कि  हम  दुनिया  को  दिखा  सकें
 कि  नैशनालाइज़ेशन  के  ज़रयि  से  देश  की
 तरक्की  की  जा  रसकती  है,  समाजवाद  के
 रास्ते  पर  आगे  बढ़ा  जा  सकता  है।  इस
 मौके  पर  हम  दुनिया  को  यह  बता  सकते  हैँ
 कि  समाजवाद  का  रास्ता,  मानोप्लिस्टिक

 ट्रेंडी  को  खत्म  करने  का  रास्ता  नैशनलाइ-
 जेशन  है,  पब्लिक  अन्डरटेकिंग  हैं।  उन
 पब्लिक  अन्डरटेकिग्ज़  की  सफलता  इस  बात
 पर  निर्भर  करती  है  कि  देश  का  उत्पादन  उन
 उन  पब्लिक  अन्डरटेगिग्ज़  के  ज़रिये  से  बढ़ता
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 है  या  नहीं।.  और  उत्पादन  बढ़ाने  के  लिए
 इस  बात  की  सख्त  आवश्यकता  है  कि  पब्लिक
 अल्डरटेकिग्ज  के  कारखानों  में  शांति  से,  बिना

 स्ट्राइक,  हुल्लड़  और  राजनैतिक  गड़बड़ा  के
 प्रोडक्शन  बराबर  बढ़ता  रहे  और  काम  चलता

 रहे  |

 आज  मुझे  यह  कहने  के  लिए  मजबूर  होना
 पड़ता  है।  हमारे  कुछ  मित्रों  की  वजह  से,
 कुछ  राज॑नैतिक  दलों  की  वजह  से  इन  सरकारी
 उद्योगों  में  भी,  इन  सरकारी  कारखानों  के
 अन्दर  भी  एक  प्रवत्ति  घुस  गई  और  बराबर
 कोशिश  यह  की  जाती  है  कि  यह  कारखाने
 ठीक  तरह  से  पैदावार  के  काम  में  न  लग  सकें  |
 इतना  ही  नहीं,  में  यह  भी  कह  सकता  हूं  कि
 बराबर  यह  भी  कोशिश  की  जाती  है  कि  इन
 कारखानों  की  हालत  बिगड़े  और  इन  में  तोड़
 फोड़  की  कार्यवाही  भी  बराबर  की  जाती  है।
 मुझे  अभी  सुनने  का  मौका  मिला  और  चेयरमैन
 महोदय,  आप  ने  भी  सुना,  अभी  शशिभूषण
 जी  ने  इन  के  बारे  में  आप  को  बतलाया।  यह
 जब  हालत  है  देश  की,  इन  पब्लिक  अन् डर-
 टेनिस  की,  देश  के  इन  कारखानों  की  जिन
 के  भरोसे  हम  अपने  राष्ट्रीय  उद्योगों  की  तरक्की
 चाहते  हैं,  हम  इस  देश  की  एं कौ नामी  को

 सुधारना  चाहते  हैं,  उसे  बढ़ावा  देना  चाहते
 हैं,  हम  देश  में  इंडस्ट्रिअल  बेस  बनाना  चाहते
 हैं  और  हम  देश  को  आगे  बढ़ाना  चाहते  हैं,
 तो  उस  समय  जब  हमारे  यह  दोस्त  और  इनकी
 कठपुतलो  यूनियनों  के  कर्मचारी  ऐसी  हरकत
 करते  हैं  तो इस  बात  की  जरूरत  हो  जाती  है
 कि  हम  कोई  ऐसा  कानून  बनाएं,  ऐसी  व्यवस्था
 करें  जिसके  जरिए  से  हमारी  यह  पूंजी  हमारे
 यह  एकमात्र  आशा  के  दीप  कायम  रह  सकें
 और  उन  में  किसी  प्रकार  की  गड़बड़ी  न  हो
 सके  |  ऐसी  हालत  में  जब  कि  हमारे  देश  के
 अन्दर  अलग-अलग  जगहों  पर  अलग-अलग
 तरह  की  सरकारों  प्रांतों  में  बनने  लगी  हैं
 ओर  हमें  यहां  भूलना  नहीं  चाहिए  अभी  9
 तारीख  को  जब  स्ट्राइक  हुई  तो  गवरनेमेन्ट

 सर्वेट्स  की  स्ट्राइक  के  ऊपर  केरल  की  सरकार
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 ने  जो  ऐंटीच्यूड  लिया  वह  हम  सब  जानते  हैं;
 हम  इस  बात  से  भी  अनभिज्ञ  नहीं  हैं,  जो  कुछ
 बंगाल  में  हुआ  उस  जमाने  में  जब  कि  यूनाइटेड
 फ्रंट  की  सरकार  थी।  उस  वक्‍त  की  हालत
 वहां  की  में  कहना  चाहता  हूं,  वहां  के  बहुत  से

 इंडस्ट्रिअलिस्ट्स,  बहुत  से  कारखाने  के  मालिकों
 को  अपने  कारखाने  इसलिए  बन्द  कर  देने
 पड़े  कि  ऐसी  परिस्थिति  आने  पर  वहां  की
 सरकार  ने  उन  को  मदद  देने  से  इनकार  कर
 दिया  यह  स्थिति  अगर  वहां  हुई  है  तो  क्‍यों
 नहीं  हम  तैयारी  करें  इस  बात  के  लिए  कि  आने
 वाले  जमाने  में  हमारे  पास  ऐसे  कानून  हों,
 हमारे  पास  ऐसी  क्षमता  हो  कि  जिस  के  जरिए
 से  हम  इन  के  इन  अटेम्प्ट्स  को  रोक  सकें  जिस
 का  प्रयोग  कर  के  यह  प्रशासन  को  ठप  कर
 देना  चाहते  हैं।  में  कहना  चाहता  हूं  कि  यह
 एक  ऐसा  कानून  है  जिस  का  हमें  स्वागत  करना
 चाहिए।  हम  सब  विश्वास  करते  हैं,  हम  सब
 चाहते  हैं  कि  हमारे  देश  का  इंडस्ट्रिअलाइज़े शन
 हो  |  हम  सब  चाहते  हैं  कि  हमारे  देश  की
 नेशनल  अपडेट  किस  आगे  बढ़ें,  उन  में  नई
 गति  आए,  उन  के  जरिए  से  उत्पादन  हो  और
 हमारा  देश  कल्याण  के  रास्ते  पर,  तरक्की
 के  रास्ते  पर  आगे  प्आाये  ।

 7.34  Hrs.
 [Mr.  DepuTy  SPEAKER  in  the  Chair.]

 अभी  कहा  गया  कि  यहं  एक  स्टेलमेट
 स्टेट  कायम  करने  की  वात  है।  में  इस  दलील
 से  कतई  इत्तफाक  नहीं  करता  |  मेरा  निवेदन
 यह  है  कि  यह  स्टेटमेंट  स्टेट  बनाने  का  सवाल
 नहीं  है  7  जहां  तक  कि  स्टेट  का  ला  ऐण्ड  आर्डर
 का  सवाल  है,  यह  स्टेट  का  सबजेक्ट  है  और
 स्टेट  उस  ला  ऐंड  आर्डर  को  देखें।  लेकिन
 एक  स्टेट  अन्डरटेकिंग  में  जहां  कारखाने  में
 कोई  गड़बड़  होती  है  उस  कारखाने  के  लिए
 कोई  अलग  व्यवस्था  अगर  की  जाती  है  तो  उस
 से  उस  स्टेट  के  फैक्शंस  में  कोई  दखल अन्दाज़ी
 नहीं  है।  आखिर  वह  कारखाना  सेन्ट्रल
 गव्ंमेन्ट  का  है  या  स्टेट  गवर्नमेंट  का  है?
 और  सेन्ट्रल  गवर्नमेंट  का  वहां  का  जो  मैनेजर
 है  अगर  वह  इस  बात  की  जरूरत  महसूस  करता
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 [श्री  नवल  किशोर  शर्मा]

 है  कि  उसको  प्रोडक्शन  की  जरूरत  है  उस
 कारखाने  को  तोड़  फोड़  से  बचाने  के  लिए  तो
 कोई  वजह  नहीं  है  कि  सेन्ट्रल  सरकार  एक  ऐसे
 हेल्पलेस  आदमी  की  तरह  से  बैठी  रहे  और  चुप-
 चाप  देखती  रहे  इस  सारी  हालत  को  ।  इसलिए
 मैं  कहना  चाहता  हूं  कि यह  कानून  अपने  आप
 में  आज  की  आवश्यकता  के  लिए  एक  अत्यन्त
 आवश्यक  कानून  है  और  इस  कानून  का  इस
 हाउस  को  स्वागत  करना  चाहिए।  केवल
 मात्र  नारेबाजी  के  कारण,  केवल  मात्र  इसलिए
 कि  हम  कुछ  दूसरी  आइडियोलाजी  रखते  हैं,
 क्योंकि  हमारे  इरादे  कुछ  दूसरे  हैं,  हम  कानून
 का  विरोध  करें  और  दुहाई  दें  लेकर  कानून  की
 और  दूसरे  मुल्कों  की,  तो  यह  सहीं  नहीं  होगा  |
 में  यह  कहना  चाहता  हूं  किसी  भी  मुल्क  में
 कोई  कानून  उस  देश  की  आवश्यकता  के  लिए
 बनाया  जाता  है।  उस  देश  की  आवश्यकता
 को  देखते  हुए  बनाया  जाता  है  न  कि  किसी

 दूसरे  देश  की  नकल  के  तौर  पर  हम  कानून
 बनाते  हैं।  अगर  आज  हम  को  हमारे  देश  के
 लिए  ऐसे,  कानून  की  जरूरत  है  जिस  से
 हमारी  प्रापर्टी  की,  हमारी  राष्ट्रीय  सम्पत्ति
 की  सुरक्षा  हो  सके  तो  कोई  वजह  नहीं  है  कि
 यह  सरकार  उस  कानून  को  न  बनाए  और

 क्यों  नहीं  इस  पार्लियामेन्ट  को  ऐसे  कानून
 बनाने  में  सरकार  की  मदद  करनी  चाहिए?
 में  यह  जरूर  मानता  हूं  कि  कानून  में  थोड़े
 बहुत  डिफेक्ट्स  हैं।  उन  डिफंक्ट  के  बारे  में
 में  ने  अपने  अमेन्‍्डमेन्ट्स  दिए  ह।  उन  के
 ऊपर  उस  समय  चर्चा  करूंगा।  लेकिन  में

 गृह  मंत्री  का  ध्यान  सेक्शन  21  की  तरफ
 दिलाना  चाहता  हूं  :

 Notwithstanding  anything  contained
 in  any  other  law  for  the  time  being  in
 force,  any  legal  proceeding,  whether
 civil  or  criminal,  which  may  lawfully
 be  brought  against  any  supervisory  offi-
 cer  or  member  of  the  Force  for  any-
 thing  done  or  intended  to  be  done  under
 the  powers  conferred  by,  or  in  pursu-
 ance  of,  any  provision  of  this  Act  or
 the  rules  thereunder  shall  be  commenc-
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 ed  within  three  months  after  the  act
 complained  of  shall  have  been  com-
 mitted  and  not  otherwise;  ‘and  notice
 in  writing  of  such  proceeding  and  of
 the  cause  thereof  shall  be  given  to  the
 person  concerned  and  his  supervisory
 officer  at  least  one  month  before  the
 commencement  of  such  proceeding.

 यह  जो  सेक्शन  है,  मेरे  ख्याल  से  क्रिमिनल
 प्रोसीजर  कोड  के  सेक्शन  97  के  बिलकुल
 डरोगे टरी  है।  सेक्शन  97  के  तहत  किसी
 भी  पब्लिक  सर्वेक्षण  के  लिए  उस  का  प्रासी-

 ट्यूशन  करने  के  पहले  राज्य  सरकार  की
 या  सेन्ट्रल  गवर्नमेंट  की  इजाजत  लेना  जरूरी
 है  और  जब  हम  डेफिनीशन  को  देखते  हैं  सेक्शन
 2  आफ  दि  इंडियन  पीनल  कोड  को  जिस

 में  पब्लिक  सर्वेक्षण  को  डिज़ाइन  किया  गया  है
 तो  ऐसे  आफिसर  जो  राज्य  की  सम्पत्ति  की
 रक्षा  करने  के  लिए  सक्षम  हैं  या  जो  किसी  को
 गिरफ्तार  करने  के  लिए  सक्षम  हैं  उन  आफिसरों
 को  वह  प्रोटेक्शन  मिलेगा,  पब्लिक  स्वेट  की
 तारीफ  में  वह  आयेंगे  और  अगर  यह  प्रावीजन
 इस  तरह  से  रहता  है  तो  इस  का  मतलब  यह
 होगा  कि  यह  प्राचीन  जो  97  का  प्राचीन
 है  उस  के  कांट्रेडिक्टरी  होगा  क्‍योंकि  इस
 प्रावीजन  के  अनुसार  दावा  करने  के  लिए
 या  प्रोसीडिंग्स  को  लाने  के  लिए  एक  टाइम
 लिमिट  दी  गई  है  और  उस  टाइम  लिमिट  में

 यह  सम्भव  नहीं  होगा  कि  उस  को  इजाजत  मिल
 जाये  7  अगर  इजाजत  नहीं  मिलती  है  तो  उस
 में  कामलीकेशन्स  पैदा  होंगे।  इस  तरह  की
 और  बातें  हैं  जिन  की  तरफ  में  समय  पर  आप
 का  ध्यान  दिलाऊंगा  लेकिन  इस  बात  की  तरफ
 में  जरूर  तवज्जह  दिलाना  चाहता.  हूं  और
 में  कहना  चाहता  हूं  कि  इस  प्रायोजन  को  वह
 देखें  ।  इस  के  ऊपर  सोचने  की  कोशिश
 करें  कि  आया  यह  प्राचीन  i97  के

 कांट्रैडिक्ट्री  तो  नहीं  है  ।  इस  बात  को  बह
 जरूर  देखेंगे।  इन्हीं  शब्दों  के  साथ  में  इस
 बिल  का  पुरजोर  शब्दों  में  समर्थन  करता  हूं  ।

 श्री  शिकवे  (पंजुम)  :  उपाध्यक्ष  जी,  में
 इस  विधेयक  को  सपोर्ट  देने  के लिए  खड़ा  हुआ
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 हूं  ।  लेकिन  मुझे  दुख  होता  है  इस  बात  का  कि
 ऐसा  एक  विधि यक  हमारी  सरकार  को  यहां  लाना
 पड़ा  ।  पब्लिक  अन्डरटेकिंग  जो  होती  2,
 सार्वजनिक  माल  मत्ता  जो  रहता  है,  वह  तो

 हमारा  सब  लोगों  का  है  ।  उसकी  रक्षा  करने  के
 लिये  इस  भारतवषं  में  सुरक्षा  दलों  की  जरूरत
 पड़े  यह  एक  बड़े  दुख  की  बात  है।  सार्वजनिक
 जो  माल  मत्ता  होता  है  उस  के  लिए  सुरक्षा  दल
 की  जरूरत  नहीं  रहनी  चाहिए  थी  इस  देश  में  ।
 लेकिन  दुर्देव  हमारा,  यहां  जो  राजनैतिक
 दल  है  और  यहां  जो  ट्रेड  यूनियनें  रहती  हैं  वह
 इस  बात  को  ध्यान  में  नहीं  रखतीं  हैं  कि  वह
 जो  हमारे  नये  मन्दिर  हैं,  नये  जमाने  के  जो
 नये  मन्दिर  हैं,  जो  बड़े-बड़े  प्रकल्प  इस  मुल्क  में
 बनाए  गए  हैं  और  पड़े  पड़े  ये  कारखाने  बनाए
 जा  रहे  हैं  यह  तो  मन्दिर  ही  हैं  (व्यवधान)
 यह  तो  हमारे  सब  लोगों  का  माल  मत्ता  है  तो
 इस  की  सुरक्षा  करना,  इसको  गुंडों  से बचाना
 हमारा  ही  गतंव्य  था  और  जनता  का  जब
 कत्तव्य  रहता  है  तो  उस  की  स्वयं  सुरक्षा  रहती
 है।  (व्यवधान)  मुझे  इन्टरप्ट  न  करें  क्योंकि

 मुझे  भाषा  की  दिक्कत  रहती  है।

 उपाध्यक्ष  महोदय,  इस  सदन  में  कई  बार
 से  में  यह  चमत्कार  देख  रहा  हूं  कि  पब्लिक

 अण्डरटेकिग्ज  को  सपोर्ट  करने  वाले  लोग,
 सार्वजनिक  कारखानों  को  सपोर्ट  करने  वाले
 लोग,  जो  यहां  पर  बैठते  हें,  जब  सार्वजनिक
 माल  मत्ता  के  संरक्षण  के  कानून  का  सवाल
 आता  है  तो  उस  का  विरोध  करते  हैं,  यह
 विरोधाभास  मेरी  समझ  में  नहीं  आता  है।

 एक  दिन  जब  एच०  एम०  टी#  के  बारे
 में  यहां  पर  डिस्कशन  हो  रहा  था,  तव  मेने
 कहा  था  कि  पब्लिक  अण्डरटेकिग्ज  में
 जिनका  विश्वास  हो,  ऐसे  लोगों  को  ही
 पब्लिक  अण्डरटेकिग्स  का  चेयरमैन  या
 मैनेजमेन्ट  में  रखना  चाहिये  ।  मेने  उस
 समय  कहा  था  कि  जो  लोग  पब्लिक  अण्डर-
 टेंकिग्ज़  के  सिद्धांत  को  अपनाना  चाहते  हैं
 जो  उनकी  रक्षा  के  लिये  काम  करना  चाहते
 है,  ऐसे  लोगों  को  उन  कारखानों  में  रखना
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 चाहिये।  लेकिन  में  यहां  पर  देखता  हूं  कि
 जिन  लोगों  पर  उनकी  सुरक्षा  की  जिम्मेदारी
 है,  जब  वे  उनकी  सुरक्षा  के  लिये  कोई  बिल
 सदन  में  लाते  हें,  तो  वही  लोग  जो  पब्लिक

 अण्डरटेकिग्ज़  की  स्थापना  को  सपोर्ट  करने
 वाले  हैं,  उस  का  विरोध  करने  लग  जाते  हूँ
 जब  वे  इन  की  स्थापना  को  सपोर्ट  करते  हैं
 तो  उन  का  गतंव्य  हो  जाता  है  कि  उनकी  सुरक्षा
 के  लिये  भी  सपोर्ट  करें,  लेकिन  यह  उल्टा
 चमत्कार में  यहां  पर  देख  रहा  हुं।.....
 (व्यवधान)

 जहां  तक  राज्यों  का  प्रश्न  है,  में  तो  यह
 कहूंगा  कि  केन्द्र  की  सत्ता  ऐसी  हो  कि  भारत  में
 जो  जो  प्रश्न  खड़े  हों,  वह  उन  का  मजबूती  से
 मुकाबला  करे।  में  तो  चाहता  हूं  कि  केन्द्र
 मजबूत  हो  और  स्टेट्स  की  जो  सत्ता  है,  वह
 कम  हो  जाये।  में  तो  यूनीटरी  गवर्नमेंट  का
 समर्थक  हूं  और  कहूंगा  कि  भारत  में  जो
 भाषावार  राज्य  रचना  हो  गई  है,  वह  भाषा-
 वार  प्रांत  रचना  हो,  न  कि  राज्य  रचना  और
 केवल  एडमिनिस्ट्रेशन  के  लिये  उस  का  उपयोग
 किया  जाये  ।

 में  एक  और  उदाहरण  यहां  पर  देना  चाहता"
 हूं  :  पिछले  साल  ईस्ट ने  सेक्टर  स्थित  पब्लिक
 अण्डरटेकिग्ज़  दिखाने  के  लिये  एक  टूर  की
 व्यवस्था  की  गई  थी  ओर  हम  रांची  का  एच०
 एम टी  ०  का  कारखाना  देखने  के  लिये  गये  थे  १
 उस  समय  वहां  पर  कम्युनल  दंगे  हो  रहे
 थे।  जब  हम  रांची  में  कारखाना  देखने  गये
 तो  हमें  मालूम  हुआ  कि  उन  कारखानों  .में
 काम  करने  वाले  कर्मचारी  चाहते  थे  कि  रांची
 का  जो  कारखाना  है,  जो  सावंजनिक  माल  मत्ता
 है,  उस  को  ध्वस्त  कर  दें।  तब  ही  मेंने  ऐसा
 निश्चय  किया  कि  जब  भी  ऐसे  सार्वजनिक
 कारखानों  की  सुरक्षा  के  लिये  कोई  विधेयक
 आयेगा  तो  में  उस  को  होल-हार्टेडली  सपोर्ट
 करूंगा।,  क्योंकि  हमारी  जो  पब्लिक  अन् डर-
 टेकिग्ज  हें,  वे  विद्यमान  गम्भीर  परिस्थितियों
 में  इस  प्रकार  सुरक्षित  नहीं  रह  सकती।
 वहां  के  जो  ट्रेड  यूनियन  लीडर  थे,  जो  कर्मचारी
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 :  [श्री  शिकवे]
 हैं,  जो  अराजकवादी  प्रवृत्तियां  हें  वे  कायदे

 कानून  को  अपने  हाथ  में  लेकर  उन  कारखानों
 को  ध्वस्त  करें,  उन  में  भारत  का  जो  करोड़ों
 रुपया  लगा  हुआ  उस  को  ध्वस्त  करें,  इस
 को  सहन  नहीं  किया  जा  सकता।

 इस  से  ज्यादा  मुझे  कुछ  नहीं  कहना  है
 में  इस  विधेयक  को  सपोर्ट  करता  हूं  1  लेकिन
 ऐसी  परिस्थिति  जो  आज  भारत  में  पैदा  हुई
 है  कि  आज  सुरक्षा  दल  की  स्थापना  हमें  करनी
 पड़  रही  है.  उस  परिस्थिति  को  नष्ट  करने  के
 लिये  हमारे  स्व  दलों  को  उस  के  लिये  काम
 करना  चाहिये  ।

 SHRI  D.  ०  x  SHARMA  (Gurdas-
 pur)  :  Mr.  Deputy-Speaker,  Sir,  it  dis-
 tresses  me  very  much  to  opposc  this
 Bill  because  it  is  being  piloted  by  Shri
 Vv.  ८.  Shukla  who,  I  think,  should  be
 onc  of  the  noblest  sons  of  India  and
 for  whom  I  have  no  less  regard.  You
 will  ask  me,  why  I  am  opposing  him
 then.

 Cnly  yesterday  we  were  told  that
 Iadia  was  moving  towards  warlordism.
 We  are  having  45  senas  in  the  different
 States  in  India.  What  those  senas  will
 do  I  can  forecast  but  this  is  not  the
 occasion  to  foresee  what  their  actions
 will  be  when  India  is  in  the  midst  of
 an_  upheaval  or  is  suffering  from  some
 kind  of  a  political  or  social  ferment.
 But  while  we  rue  the  day  when  those
 sencs  were  formed,  here  we  are  trying
 to  form  a  Pimpri  Sena,  a  Ranchi  Sena,
 a.  Bhilai  Sena,  a  Rourkela  Sena,  a
 Durgapur  Sena.  I  can  assure  you  that
 the  effect  of  having  this  Central  Indus-
 trial  Security  Force  will  be  tantamount
 to  having  these  unofficial  senas  which
 are  the  illegitimate  children  of  India.
 But,  I  think,  this  security  force  is  going
 to  be  the  legitimate  child  of  the  Gov-
 ernment  of  India  and  I  rue  the  day
 when  it  will  come  into  being.

 Secondly,  we  have  the  Border  Secu-
 rity  Force.  I  do  not  want  to  mention
 the  name  of  the  constituency  to  which
 Lam  going  to  refer  but  when  the  Indo-
 Pakistan  conflict  took  place,  may  I  tell
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 you  most  penitentially,  most  sregret-
 fully  and  most  woefully,  that  the  Bor-
 der  Security  Force  people  were  the
 first  to  run  away  from  their  posts.
 They  not  only  did  that  but  they  took
 away  the  cattle  of  some  persons  also.
 I  happened  to  visit  some  of  those
 places  and  some  persons  came  to  me
 and  said,  “You  may  do  anything  about
 the  Border  Security  Force  or  you  may
 not  do  anything  about  them;  but  they-
 have  taken  away  two  buffaloes  of  mine,
 get  me  back  those  buffaloes.”  This  is
 the  morale  of  the  Border  Security
 Force  which  is  meant  to  protect  our
 borders.  I  do  not  know  what  will  be
 the  morale  of  this  Central  Industrial
 Security  Force.

 Thirdly,  after  all,  we  are  human
 beings  and  we  can  depend  also  upon
 our  experience.  Once  I  had  the  good
 luck  to  go  to  Pimpri  as  a  member  of  a
 Government  of  India  committee.  1
 met  there  some  workers  who  told  me
 that  they  came  from  the  same  consti-
 tuency  from  which  I  hail.  I  do  not
 know  how  they  came  to  know  of  it.  It
 was  unfortunate  that  they  came  to
 know  of  it.  So  they  wanted  to  have
 a  photograph  with  me  and  I  had  my
 photograph  with  them,  The  result  was
 that  ail  those  persons  were  put  under
 suspension  by  the  manager  afterwards.
 Their  fault  was,  why  they  had  a  photo-
 graph  with  a  Member  of  Parliament.
 They  wrote  to  me  that  I  should  protect
 them.

 The  manager  is  already  very  power-
 ful.  4  should  say  he  is  all-powerful.  If
 T  can  go  into  the  history  of  the  public
 undertakings.  I  would  tell  you  that  ‘the
 managers  enjoy  much  more  power  than
 the  Prime  Minister  of  India.  The  manag-
 ing  directors  have  much  more  authority
 than  the  Chief  Minister  of  any  State.
 The  chairmen  of  these  undertakings
 have  greater  power  than  the  Speaker
 of  Parliament  or  of  a  State  Assembly.

 Now,  you  are  going  to  arm  them
 with  this  Industrial  Security  Force  so
 that  they  can  run  amuck  and  do  what-
 ever  they  like.  I  think,  they  are  already
 misusing  their  powers.  I  do  not  want
 that  anybody  should  be  given  the
 power  which  he  wil]  misuse  against
 anyone.
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 ‘There  is  a  clause  here  which  says
 that  they  can  apprehend  any  person
 who,  they  think,  has  tresspassed  the
 premises  of  an  undertaking.  Suppose
 I  go  to  some  place  where  nobody  knows
 I  am  a  Member  of  Parliament.  I  think,
 I  will  be  a  such  person  to  be  apprehend-
 ed.  Therefore,  I  say,  you  are  arming
 the  Managers  with  unlimited  powers
 which  they  do  not  deserve  to  have  be-
 cause  they  have  not  given  a  good
 account  of  themselves,

 We  had  the  Railway  Protection
 Force.  I  welcomed  it.  We  thought  it
 will  stop  pilferage,  it  will  stop  looting  of
 wagons,  it  will  stop  robbery  and  it  will
 stop  all  kinds  of  unsocial  activities,  I
 thought  that  a  new  cra  will  dawn  in  the
 history  of  the  Indiun  Railways.  But  what
 has  happened  is  that  the  Railway  Protec-
 tion  Force  has  not  given  as  much  of
 service  as  is  proportionate  to  the  money
 spent  on  it.  J  do  not  say  that  they  have
 not  done  anything.

 Then,  another  point  js  that  you  are
 saddling  these  public  sector  undertak-
 ings  with  more  financial  liabilities  which
 they  will  not  be  able  to  cope  .  with.
 They  are  already  suffering  from  deficits.
 They  are  not  giving  the  nation  back
 what  we  wanted.  They  are  not  running
 at  a  profil.  They  are  not  giving  us  all
 that  we  wanted.  On  top  of  it,  you
 are  saddling  them  with  this  Security
 Force  on  which  they  will  have  to  spend
 monev.  I  think,  nothing  can  give  the
 people  a  worse  taste  about  our  public
 undertakings  than  this  Bill  which  will
 mean  more  expenditure  and  more  men
 round  about  them.

 I  ask  one  question:  In  which  direc-
 tion  are  we  moving?  Today,  you  are
 asking  for  Industrial  Security  Force.
 Tomorrow  you  will  ask  for  University
 Security  Force.  Day  after  tomorrow,
 you  will  ask  for  Parliamentary  Security
 Force.  After  four  or  five  days  or
 months,  you  will  ask  for  a  Security
 Force  for  the  All-India  Radio.  After
 that,  you  will  ask  for  a  Security  Force
 for  the  Home  Ministry.  Where  will  it
 end?  I  think,  a  public  undertaking  is
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 a  kind  of  family.  he  Chairman  or  the
 Manager  or  the  Managing  Director
 Should  be  the  head  of  a  family.  He
 should  establish  such  relations  with  the
 workers,  with  the  people,  as  are  bet-
 ween  a  father  and  a  son,  as  are  between
 a  brother  and  qa  brother.  If  he  cannot
 do  it,  he  is  not  worth  it,  I  say,  you
 are  giving  him  an  Inspector  General  of
 Police  armed  with  all  the  police  powers;
 you  are  giving  him  people  with  uni-
 forms.  You  are  giving  him  people  who
 can  search  without  warrant;  you  are
 giving  him  people  who  may  arrest
 persons  cven  when  they  do  not  create
 any  ircuble.  If  you  are  doing  this,  may
 I  ask  you  one  question:  are  you  con-
 verting  India  into  a  Police  State?
 (Interruptions),

 SHRI  SHRI  CHAND  GOYAL:
 Then  vote  against  the  Bill.

 SHRI  D.  C.  SHARMA:  I  have
 more  courage  than  this  gentleman.  I
 represent  40  lakhs  of  people.  I  will
 submit  very  respectfully  that  we  want,
 in  this  country,  an  Educational  State.
 Let  the  workers  know  their  rights  and
 responsibilities.  Let  the  managers  know
 their  rights  and  responsibilities,  Let
 evcrybody  know  his  rights  and  respon-
 sibilities.  Are  we  going  to  have  a
 miniature  Police  State?  People  talk  of
 mini-skirts;  people  talk  of  mini-hats;
 people  taik  of  mini-blouses.  What  is
 the  good  of  having  this  kind  of  mini-
 Police  State  in  our  public  undertakings  ?

 I  would  say  that  this  is  not  in  confor-
 mity  with  the  kind  of  India  in  which
 I  want  to  live,  in  which  my  friends
 want  to  live.  All  of  us  want  that  we
 should  live  in  an  India  which  is  free
 from  this  kind  of  troubles  and  bitter-
 ness.

 8  Hrs.

 My  last  point  is  this.  Sometimes
 Mr.  Randhir  Singh  strays  into  sense.  I
 was  very  happy  to  find  that,  when  he
 spoke  on  this  Bill,  he  branched  off  into
 good  sense.  He  asked:  if  the  appoint-
 ing  authority  is  going  to  be  the  appel-
 late  aplhority,  what  is  the  good  of
 that?  If  the  appeal  is  to  come  to  me
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 ame  {Shri  0.  C.  Sharma]
 who  has  appointed  the  Inspector-Gene-
 ral,  then  what  will  happen?  Then,  the
 big  brother  will  have  his  way  and  the
 small  brother  will  go  overboard.  There-
 fore,  if  you  want  that  this  Bill  should
 have  some  semblance  of  constitutional
 propriety,  some  sembance  of  a  society
 under  the  socialistic  pattern,  some
 semblance  of  people  who  are  having
 the  glow  of  freedom,  then  I  think  you
 should  sce  to  it  that  whatever  action
 the  Inspector-General  takes—God  for-
 bid  that  the  Inspector-General  be
 appointed;  but  I  know  that  he  will  be
 appointed,  do  what  I  may.  He  should
 be  liable  to  be  challenged  in  the  highest
 court  of  judicature  in  this  country.
 When  we  had  the  Preventive  Detention
 Act,  we  had  a  Committee  to  review
 the  cases  of  those  persons  who  were
 detailed  under  that  and  so  many  per-
 sons  werc  let  off.  Here,  we  are  arming
 the  Manager  and  the  Inspector-General
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 with  unlimited  powers  which,  I  think,
 is  not  proper  for  democratic  functioning.

 I  would  submit  that  the  Minister
 should  curtail  the  powers  of  these
 people.  My  second  point  is  that  we
 should  give  the  right  of  appeal  to  the
 highest  court  of  judicature  in  this  land.
 And,  the  third  point  is  this...

 MR.  DEPUTY-SPEAKER  :
 conclude.

 SHRI  D.  C.  SHARMA:  This  clause
 about  tresspassing  should  be  taken  out.
 This  type  of  thing  is  very  dangerous.
 This  kinc  of  thing  is  liable  to  all  kinds
 of  misinterpretations  in  the  context  of
 this  Bull.

 With  thcse  words,  Sir,  I  oppose  this
 Bill  with  a  very  heavy  heart.
 8.02  Hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  Novem-
 ber  15,  968/Kartika  24,  890  (Saka).

 Please


